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matter of urgent public importance
and I request that he may makea
statement thereon:-

14 AUGUST 1957

"The suspension of train service
beyond Sonaili Station as a result
of which a large number of pas-
.sengers were stranded at the
Katihar Station."

The Minister of Railways (Shri
J'agjivan Ram): Commencing from
28th July, 1957,the rivers crossing the
railway line on the Siliguri-Katihar
section started touching the danger
level and even rose above it in some
cases. On Bridge No. 90 between
Sonaili and Jhaua stations, the water
level exceeded the danger mark by
8" on 6th August, 1957; Bridge No. 93
in the same section was also declared
unsafe on 7th August, 1957.Running
of trams beyond Katihar .had, there-
fore to be suspended.

Through-communication on this sec-
tion was, however, restored
at 13.00 hours on 10th August,·
1957 when trams were allowed to run
durtng day light hours only. From
12th August, night running of goods
trains was permitted and night run-
ning of passenger trains also was ex-
pected to have ·resumed from yester-
day. (13th) night.

During this period viz., from 6th
to 10th August, 1957 only a limited
train service was maintained between
Katihar and Siliguri and nearly 60
trams were cancelled.

Many passengers, who commenced
their journeys prior to the interrup-
tion of communication were held up
at Siliguri and Katihar. These pas-
sengers were offered refund of fares
:for the untravelled portion of their
Journeys or in the alternative to
return to their stations of o·riginwith-
out paying the fares for the return
journey. Those passengers, who were
marooned owing to interruption ot
communication on either side were
.given free food and were provided
alternative modes of transport wher-
ever possible at railway expense.

Demands for Grants
I

i
The approximate number or passen.

gers estimated to have been held up
at Katihar are detailed below:-

on 6-8-57 1,400
on 7-8-57 2,000
on 8-8-57 2,500
on 9-8-57 1,000
on 10-8-57 600

The refund of fares
portions ot Journeys
2,167} passengers
Rs. 17,2::l:i.

The tickets of 604 passengers nad
also been endorsed for return to sta-
tion ot orrgm,

for untravelled
was granted to
amounting to

DEMANDS* FOR GRANTS

MINISTRY OF WORKS, HOUSING AND

SUPPLY

Mr. Speaker: The House will now
take up the discussion of the Demands
for Grants relating to the Ministry of
Works, housing and Supply. As the

House is aware, four 'hours have been
allotted for this Ministry. I have
already received a number of cut
motions. Hon. Members who want to
speak will pass on dhits indicating
their cut motions within fifteen minu-
tes to the Table Office. The time
limit will be 15 minutes even for
movers 'of cut motions and 20 minutes,
if necessary, for leaders of groups. At
what time shall I call the hon. Minis-
ter to reply to the debate'!

The Minister of Works Housing and
Supply (Shri K. C. Reddy): I may
need about an hour and, if necessary,
my culleague will intervene for about
10 Or 15 minutes.

Mr. Speaker: Between them they
may take one hour. As there are a
number of hon. Members who want to

speak, I will give each hon. Member
15 minutes whether ne is a leader or
non-leader. I will now call Shri
Easwara lyer.

"'Moved with the recommendation of the President.
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Baja Mabendrm Pratap (Mathura): 
The hon Speaker has given me ai» 
assurance that he will give me an 
opportunity to speak Since our hon. 
Prime Minister is also here now, I 
want an opportunity to give my views 
to solve the question of Punjab

Mr. Speaker: Not today When the 
discussion on the Home Ministry 
comes, he will be given an opportuni­
ty
D e m a n d  No 92— M in is t r y  of  W o r k s , 

H ou sin g  an d  S upply  

Mr. Speaker: Motion moved

“That a sum not exceeding 
Ks sCfrfft/UtT tie granifc 1’ ib ifie 
President to complete the sum 
necfssaiv to detid/ the chaigis 
which will come in course of pay­
ment during he yea- tndmg the 
3ls>t day of Marcl. 1958 111 lcspcct 
of ‘Ministry of Works, Housing 
and Supply’ ”

D e m a n d  N o 93—S u pplie s  

Mr. Speaker: Motion moved
"That a sum not exceeding 

Rs 1,52,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1958, in respect 
of ‘Supplies' ”

D em a n d  N o 94— O t h e r  C iv i l  W o r k s  

Mr. Speaker: Motion moved:
“That a sum not exceeding 

Rs 12,05,47,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st March, 1958, in respect of 
‘Other Civil Works’ ”

D e m a n d  N o  95— S t a t io n e r y  a n d
P r in tin g  

Mr. Speaker: Motion moved*
"That a sum not exceeding 

Rs 4,02,37,000 be granted to the 
President to complete the sum 
necmary to defray the charges

which will come m^course ot pay­
ment during the year ending the 
31st day of March, 1958, in respect 
of 'Stationery and Printing' M.
D e m a n d  N o  96— M is c e l l a n e o o t

D e p a r t m e n t s  a n d  E x pe n d itu r e  
UNDER THE MINISTRY OF W o r k s ,  

H o u sin g  an d  S u p p l y

Mr. Speaker: Motion moved:
'That a sum not exceeding 

Rs 52,02,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of pay­
ment during the year ending the 
31st day of March, 1958, in respect 

of ‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Works, Housing and Supply' ”
D e m a n d  N o  132—D e lh i C a p it a l  

o u t l a y

Mr. Speaker: Motion moved
“That a sum not exceeding 

Rs 4,27,69,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1958, m respect 
of ‘Delhi Capital Outlay' "

^%m a n d  N o 133—C a p it a l  o u t l a y  o k  
B u ild in g s

Mr. Speaker: Motion moved
“That a sum not exceeding 

Rs 2,67,59,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
the 31st day of March, 1958, in 
respect of ‘Capital Outlay on 
Buildings' ”

^ e m a n d  N o  134— O th e r  C a p i t a l  O u t ­
l a y  or t h e  M in is t r y  o f  W o r k s , 

H o u s in g  a n d  S u p p ly

Mr. Speaker: Motion moved*

“That a sum not exceeding 
Rs 1,25,86,000 be granted to the
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President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
the 31st day of March, 1958, in 
respect of 'Other Capital Outlay 
of the Ministry of Works, Housing 
and Supply’ ”

Shri Easwara Iyer (Trivandrum) 
Mr Speaker, in the Ministry of Works, 
Housing and Supply there is a Cen­
tral Public Works Department which 
is responsiWe for the maintenance of 
the Central Government buildings, 
roads, aerodromes etc In that De­
partment, 1 am to’d, there are about
14,000 industrial workers, whose condi­
tions of service are still in the mid­
air They are termed as Work 
Charged Establishment employees and 
they have been consistently putting 
forward their demand that they should 
be treated as regular employees or 
regular uvil servants I fail to see 
why this demand cannot be conceded 
As m other employments they must 
be entitled to their leave, retire­
ment pensions etc Now, like 
other employees they are also 
subjected to the disability of being 
transferred from one place to another 
This anomalous distinction is prevail­
ing in spite of the fact that they have 
been putting forward the demand that 
they should be having all the ameni­
ties of a civil servant There are cer­
tain constitutional safeguards so far 
as a civil servant is concerned For 
example, there Is article 311 of the 
Constitution which enjoins 011 the 
Government that a civil servant should 
be given a reasonable opportunity to 
show cause before he is dismissed 
There are certain other provisions also 
which are not available to the Work 
Charged Establishment staff /̂ ,

Regarding the question of medical 
attendance also their grievances are 
not met I understand that there are 
only a tew dispensaries and hospitals 
for looking after their welfare My 
respectful submission is that they are 
hardly adequate With respect to 
medical facilities they have been de­

manding that they should be given 
the benefit of the Contributory Healtfe 
Scheme which has been introduced 
recently for the civil servants I fail 
to understand why these people should 
not be given the benefit of this scheme.

With regard to the question of their 
leave, half pay leave and allowances, 
their demands, to me, appears just 
These are certain mmor aspects re­
garding their conditions ot services 
The amenities which are available to 
the civil servants are denied to them 
because of the fact that their services 
are not considered on par with those 
of the civil servants.

Then they have got their most 
important grivance regarding the 
question ot accommodation There is 
absolute shortage in regard to 
accommodation Most of these 
employees are given one room tene­
ments I am glad to say that when 
we had an interview with the hon. 
Minister of Works, Housmg, and 
Supply, he promised that he will view 
this question with sympathy and pro­
vide them with suitable accommoda­
tion But 1 would refer to the question 
of accommodation for the employees 
working m the aerodromes So far as 
the aerodromes are concerned, they 
are situated at a distance from New 
Delhi So, the workers who work in 
the aerodromes must be given suit* 
able accommodation near the place of 
their work 1 hope this factor will 
be taken into consideration by the 
Minister

There is another major grievance 
that the employees have been putting 
forward, namely the anomalies in their 
•scales of pay There are certain 
anomalies which have been pointed 
out, in the classification of services. 
I am told that the officer on special 
duty, Shn P K Sen, has given a 
report on the classification of these 
services into skilled, unskilled and 
highly skilled services But the 
recommendations of this officer have 
not yet been implemented
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[Shri Easwara Iyer]
It is only desirable that the 

employees who have been working in 
this department for a number of 
years continuously should have some 
uniformity in their seniority list, at 
least so far as Delhi is concerned. As 
fos1 places outside Delhi, there must 
be a seniority list formed on the bast1 
of zonal systems. Otherwise, certaii. 
inequities and discriminatory treat­
ment would arise. If seniority is fixed 
on the basis of circles, as is the case 
now, then a person senior-most in one 
circ-le might find his seniority being 
lost when he is transferred to another 
circle. So, I would suggest that so far 
as seniority is concerned, there may 

be uniformity in so far as service in 
Delhi is concerned; and so far as 
plates outride Delhi are concerned, 
the zonal system may be adopted, con­
sistent with the circumstances and the 
nature of the situation.

I now come to the question of 
reinstatement of persons who have 
been dismissed from service. There 
are, I believe, certain persons who 
have been dismissed on the ground 
that they had been engaging them­
selves in political activities. To me, 
it appears that political ideology 
should not be a consideration for 
deciding the continuance or otherwise 
of an employee in service. The ques­
tion should be whether he is discharg­
ing his duties effectively and with 
responsibility. The fact that he has 
political affiliation with or political 
sympathy for any political party 
should not be made a ground for 
victimising the employee. Therefore, 
I would request the Minister to 
examine the cases of those employees 
who have been victimised and who 
have been claiming reinstatement in 
service, on merits, and see whether 
those employees had been discharging 
their duties effectively and satis­
factorily, and if so, to reinstate them.

Mr. Speaker: There is so much to 
talk about buildings and other things. 
This is a labour matter, which can be 
taken up when the Labour Ministry’s 
Demands are taken up.

Shri Easwara Iyer: Certainly, this 
comes within the purview ot the 
Works, Housing and Supply Ministry.

Mr. Speaker: Of course, each
employment may come under this. 
Even the secretariat work is also a 
kind of labour.

Shri Easwara Iyer: But the Central 
t’ublic Works Department comes 
Under this Ministry.

Mr. Speaker: Of course, we can
introduce everyone of these things 
into everyone of these Ministries, such 
as Health, Labour, Education, and so 
on. So far as this Ministry is con­

cerned, the question of inadequacy of 
buildings, slum clearance, and so on 
tan be discussed. Of course, I leave 
it to the hon. Member. Hon. Members 
ban introduce any of the subjects 
under any of the Ministries.........

Shri Easwara Iyer: I am not con*
fining myself to the question of the 
workers alone. But the C.P.W.D. 
comes under this Ministry, and the 
grievances of the employees there are 
a vital factor, so far as the economy 
of this country is concerned.

Mr. Speaker: That is the policy of 
the Government not to allow any 
member of the staff of Government 
to affiliate himself with any particular 
political party or parties. It is the 
Home Ministry which has issued the 
orders, and this Ministry has merely 
carried out those directions. So, what 
is the good of catching these people?

Shri K. C. Reddy: May I intervene 
and say straighway that political 
considerations or affiliations with any 
political parties do not govern the 
dismissal or the retention of any 
employee?

Shri Easwara Iyer: I am thankful 
to the Minister for the clarification 
he has given, so that I may now pro* 
ceed to the next point.

Shri K. C. Reddy: But that does 
not mean that Government employee* 
can take active part in politics.
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Shri V. P. Nayar (Quilon) After 
one minute, the Minister may again 
get up and say something more

Shri Easwara Iyer: I was only put­
ting forward the view that so far as 
the employees are concerned, their 
political sympathy or political affilia­
tion should not be made a ground for 
their dismissal

Mr Speaker: He says it ought not 
to show outward expression

Shri Easwara Iyer: I mean, by any 
overt act

Mr. Speaker. Mentally, if he appre­
ciates any philosophy or school of 
politics, there is no harm

Shri Tyagi (Dehra Dun) Political 
leaders must keep away from the 
employees

Shri Easwara Iyer: I believe that 
should apply to the hon Member 
also

The grievances of the employees m 
the Rashtrapati Bhavan also should 
be looked into Although the Minis­
try of Works, Housing and Supply is 
paying them direct, 1 believe they are 
under the direct superintendence of 
the Military Secretary to the President 
I do not know what the terms and 
conditions of service of those 
employees are, and I beheve, they are 
in the mid air so far as their terms 
and conditions of service are con­
cerned I would request the Minister 
to see that these employees also are 
taken directly under his control their 
conditions of service being dealt with 
by the Ministry of Works, Housing 
and Supply

So far as the housing scheme wthm 
the purview of this Ministry is con­
cerned I would respectfully submit 
that there has been a consistent 
demand from the industrial woikers 
that there should be some legislation 
to compel the pnvate employeis to 
eontnbute towards, or to build, 
reside ntnl quarters for them Although 
m the Sccond Five Year Plan and 
also in the housing scheme envisaged 
by this Ministry, it has been stated

that there is a good scheme for th« 
development of quarters for indus­
trial workers, both m the private 
sector and also m the public sector, 
get it is found that the private 
employers are not m any way 
interested in providing quarters for 
the employees, m spite of the fact 
that Government are coming forward 
to help them with monetary facilities 
This is certainly understandable 
because the private employers are 
not in any way interested in building 
quarters for the workers They are 
only interested in filling their pockets 
So, some compulsory legislation w 
abosolutely necessary for the purpose 
of affording relief to these workers 
employed in the industrial sector

I have to say a few words on the 
low income housing scheme also I 
believe that Government are planning 
to build houses for the low income 
groups including government servants 
and also persons employed m 
co-operative societies I am also told 
that Government are helping co­
operative societies of low income 
group government servants by giving 
them the necessary monetary aid and 
also by acquisition of lands But in 
spite of this, there is a complete lack 
of imagination and co-ordination, if I 
may say so with respect

I am told that some co-operative 
societies here in New Delhi had been 
given assistance by way of acquisition 
of lands, they were asked to deposit 
the moneys needed for the acquisi­
tion Later on. Government have 
come forward and acquired 1,100 acres 
saying that this land was intended 
for slum ckarance and for housing 
low mcomc groups That is the plau­
sible excuse that has been put forward 
At least if these 1100 acres which 
had been aiquncd for the purpose of 
housing low income groups and for 
slum ileaiance had been used for 
that purpo't thcie would have been 
no complaint But when these 
employees forming themselves into 
bona fide co-operative societies, with 
intent to have their own residence, 
come forward, and they have been



8425 Demands for Grants 14 At1GOST 1957 Demands for Grants 8426
[Shri Easwara· Iyer]

given Government aid also in a bona
fide manner, m~ respectful submis-
sion is that it is too hard on them to
say at the last moment that they will
not be given the lands. Of course, I
can certainly understand that persons
forming themselves into co-operative
societies for the purpose of indulging
in speculative enterprises should be
discouraged. But in the case of bona
fide co-operative societies, the hon.
l\1:inister may take tTie matter into
consideration.

Regarding the question of giving
private contracts also, I have a word
OJ;" two to say. It has been the policy
of Government to progressively
decrease the giving of private con-
tracts. But we find that this policy
has not been implemented. Private
contracts, I am told, are on the
increase. Private contracts, it is more
or less a public secret, have been
subject to corrupt practices. I am told
there is an unwritten code between
the public employees and the private
contractors whereby they are given a
certain percentage of the contract
amount. Such practices should be
discouraged.

Shri K. C. Reddy: What is that code?

Shri V. P. Nayar: 5 per cent. to
Executive Engineers, 2 per cent. to
some others and so on.

Shri Easwara Iyer: Even in respect
of minor contracts like, say, electrical
installations and wiring of govern-
ment premises, the contracts are given
to private contractors, although such
work could effectively be done by
departmental employees. If such
things are not given to departmental
employees, it will impair their
efficiency also,

I

I would only refer to a case which
has been reported by the Public
Accounts Committee in their 23rd
Report (1956-57), page 40, paragraph
124:

"A certain auctioneering firm
had been withholding from Gov-
ernment the sale proceeds amount-

ing to Rs. 12,56,604 in respect of
auctions of surplus and obsolete
stores conducted by it on behalf
of Government between 1946 and
1947".

Then they go on to say in para-
graph 125:

"In the course of the examina-
tion, the Committee were informed
by the representatives of the
Ministry of Works, Housing and
Supply that the firm in question
was one of the well known
auctioneering firms functioning in
the entire area of Bengal, Bihar,
Orissa and Assam. The value of
the stores handled in the present
case was quite colossal and the
sum of Rs. 12 lakhs misappro-
priated was the sale proceeds of
9 auctions".

They further say in paragraph
126:

"The Committee were informed
by the Comptroller and Auditor-
General that under the standing
orders prevalent at that time, the
stocks holder could deliver the
goods to the purchaser only after
the purchaser had deposited the
entire cost with the Treasury and
produced the Treasury receipt in
support".

It cannot be understood how on
earth these stocks could be released
to the purchaser without getting the
money. The procedure is so simple
that even a child can understand it.
The excuse seems to be something
which we cannot understand, The
excuse seems to be that this firm of
auction purchasers are a respectable
firm. But that is no ground for dis-
carding the standing orders and
releasing the goods without getting
the money.

Shri V. P. Nayar: Respectable
cheating agents!

Shri Easwara Iyer: Of course, the
partners were punished with imprison-
ment for 8 years, but Government has

Demands for C8427
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lost Rs. 12 lakhs. The persons res­
ponsible for releasing the stocks should 
be traced and exemplary punishment 
should be meted out so that such 
corrupt practices m the department 
are put an end to

Mr. Speaker: The hon. Member’s 
time is up I have been ringing the 
bell once, twice and thrice When 
two minutes remain, I ring the bell 
so that the hon Member may not 
hustle himself Then I ring two 
minutes later.

Shri Easwara Iyer: I have so many 
aspects to cover

Mr. Speaker: There is also another 
name given by his Group I have no 
>bjcction to giving him a little more 
:ime—two or three minutes more 
But the hon Member must have an 
jye on the clock also

Shri T. B. Vittal Rao (Khammam) 
[n our enthusiasm we forget it

Shri Easwara Iyer: We aie not used 
.0 keeping an eye on the clock

Mr. Speaker: If not the eye, at
east the ear should be kept for me

Shri Easwara Iyer: As regards 
he woik-tharged establishment 
smplojees, I am told that the Minister 
las sympathetically listened to their 
lemands I would only request him 
.0 see that when he looks into the 
luestion of reinstatement of these 
;ictimisi.d employees, he also looks 
nto the question as to whether they 
rould not be made into full-fledged 
eguiar employees of the civil service 
vi th the benefit of medical facilities 

under the CHS scheme, because this 
is a ease in which their families could 
also be benefited I am sure that the 
hon Minister of Works, Housing and 
Supply, who has also had something 
to do with the trade union movement, 
will look into the grievances of the 
workers with sympathy and redress 
them

Shri Rang* (Tenali) There has 
been some controversy over two of 
the constructive enterprises that the

Government has undertaken in the 
recent past. I want to take this 
opportunity to congratulate the Gov­
ernment on the success it has 
achieved m getting these two hotels 
constructed m the last two years.

It has been well known that for a 
very long time that many of the 
hotels in this city have been holding 
people coming to the city more or 
less to ransom and charging enormous 
rents for hiring rooms m their hotels. 
It was when Shri Gadgil was in 
charge of the Ministry that we were 
anxious that Government should go 
into this business and see that either 
private enterprise was encouraged or 
Government itself undertook the con­
struction of one or two hotels big 
enough, good enough, built and run 
well enough to become popular among 
the foreign visitors who are toming 
to our country

As is very well known, tourist 
traffic in many other countries has 
been catered to very carefully because 
it has proved to be as profitable as 
any other industry, and we also want­
ed to develop it in this country As 
you know only too well, one of our 
colleagues, Shri B Shiva Rao, was 
taking the initiative in this matter 
and trying to bring the importance at 
this particular topic to the notice of 
Government At long last, I am glad 
the Government decided to construct 
these two hotels It has done very 
well indeed

But unfortunately some of our 
friends were wondering whether we 
did well in constructing such a big 
hotel as the Ashoka Hotel and in tak­
ing the risk of losing so much money 
month by month, even day by day, 
as one Member asked the other 4&y 
I am glad the Prime Minister has 
given a very good answer when he 
said that even apart from its own 
profit or loss account, one good result 
it has achieved is to force the other 
hotels to bring down the charges for 
their catering as well as hiring of 
rooms I agree with him

In addition to this, I had the oppor­
tunity of going to the Ashoka Hotel
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[Shri Ranga] 
twice during the last two months, and 
I can bear testimony to the fact that 
it is certainly an Indian hotel provid­
ing all the best possible comforts that 
the best hotels of other countries are 
providing The orchestra there is 
something to be enjoyed and I do not 
find its equal anywhere in Delhi 
Anyhow, it is something Indian. I 
would like to ask some of our friends 
who have been wondermg whether 
we were wise in constructing and 
running these hotels, to go to friendly 
countries such as China or Russia 
They would find m almost every 
important city in those Communist 
countries such hotels run by Govern­
ment, not so much for the sake of 
profit as for the sake of pleasing and 
winnmg the goodwill of all foreigners 
who would like to go to their coun­
tries

From all these points of view, I 
think Government has really done a 
very good thing indeed in getting 
these two hotels constructed, and I 
hope the country would be solidly 
behind Government so far as these 
two enterprises are concerned

1 am also prepared to take the 
question of balance sheet and profit 
and loss 1 was told that no first class 
hotel either in Delhi or anywhere m 
the world could be expected to show 
profit in the first three or four years 
Therefore, it is no wonder that we 
have not been able to show any profit 
from the Ashoka Hotel So far as the 
Janpath Hotel is concerned, we have 
already begun to pay our way and 
meet all the charges that can legiti­
mately be expected to be met in the 
first one or two years of its running

Shri D. C. Sharaia (Gurdaspur) 
What are the losses’

Shri Ranga: Having t.aid that I
want to express my dissatisfaction 
with the running of the C PW D  
Every Minister, when he comes to be 
in charge of it, goes on saying that 
there is nothing wrong with it, m 
spite of all criticism The very same 
Minister when he gives up that port­
folio and goes to some other Ministry,

turns round and says. ‘Look here, 
Ranga, you know the C.P W.D, we 
all know about it ' I want my hon. 
friend, Shn K C Reddy, who has 
had all the experiences, the first class 
experiences that a Minister can be 
expected to have—having been a 
labour leader, a Congress leader, a 
satyagrahi, then a Chief Minister, 
having been also the Production Minis­
ter here—to give some special atten­
tion to this particular matter and 
appoint a high-power committee in the 
same manner as the Railways have 
done You may not call it a Corrup­
tion Committee or an Anti-Corruption 
Committee But, anyhow, appoint a 
committee to go into the maimer in 
which the C PW D  works and to 
make suggestions as to how the work­
ing of it can be improved so that the 
reputation of the CP.WD can be 
raised There is a continuous belief 
on the part of almost everybody in 
this country including many of their 
officers that there is something wrong 
by way of corruption m this depart­
ment and in its working and certainly 
so much of waste If the reputation 
of the C PW D  is protected here at 
the Centre, I am sure that its reputa­
tion in the States will also come to 
be improved in the light of the 
various reform measures that may 
come to be suggested by the com­
mittee that I am suggesting, and 
adopted by the Central Government

I am not quite so happy also in 
regard to their housing policy, rather, 
in regard to the manner in which 
they are going on with the execution 
of their housing policy I wish to 
congratulate this Government, a 
Swaraj Government upon coming to 
have a housing policy at all, because 
the pievious Government had never 
had any housing policy I also wish 
to thank them for having accepted a 
suggestion made by several of us 
Shri Dasappa comes to my mind 
paiticularlv because both of us were 
very particular in the other House in 
demanding that rural housing should 
be taken over a6 one of the part 
responsibilities of the Central Govern­
ment
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Unfortunately, what the Govern* 
ment has been doing m this regard is 
so very inadequate and unsatisfactory, 
even according to the figures that 
they themselves have given in the 
reports that they have placed before 
us I need not go into all these 
details, but I would like the Govern­
ment really to give some special 
attention to this particular matter in 
view of the fact that they had made 
a provision in the Budget for 1957*58 
of Rs 12,17,00,000 but dunng the last 
4 or 5 months they have been able to 
utilise only Rs 114 crores

I do not know whether they have 
enough money or not But, I would 
like them to take up this particular 
matter very seriously I am glad 
that, taking all the various provisions 
made under various heads including 
the N E S, the Commerce and Indus­
try and other Ministries, as much as 
Rs 30 crores is likely to be spent for 
the development of rural housing in 
different sections during the next five 
years But it is not enough, it is only 
a flee-bite when compared to the 
other provisions you are making for 
the development of housing in the 
cities It is really only an apologia 
and I would like the Government to 
realise that they are not being fair 
to the rural people

1 would like them to admit it first 
and after having admitted it, I would 
like them to remedy this injustice by 
trying to divert as much of unspent 
funds as they possibly can come to be 
in possession of and see that more 
provision is made for rural housing

I am also glad that they wish to 
make <ei*n» experiments in the deve­
lopment ot this rural housing It is 
verv important for this reason It is 
no good spending Rs 1 500 or Rs 2 000 
upon a house with a thatched roof 
and afterwards allowing it to be 
burnt a*av during summer It is a 
notonous fact that all over India if 
you were to take into consideration 
the total number of houses that are 
being burnt down during summer, 
especially in Harijan areas and other 
backward class people’s areas you

would be staggered at the total 
amount of loss that is being sustained 
by our masses in our country It is 
right that the research organisation is 
going into this matter and is thinking 
of discovering and popularising some 
roofing material which would not be 
combustible and which would be fire­
proof so that it would be very handy 
if and when they provide sufficient 
funds for the development of rural 
housing from the public exchequer 
In addition to that I would like them 
also to undertake some responsibility 
in developing fire brigades Without 
fire brigades what is the earthly use 
of thinking of constructing any more 
houses on public account First of all 
have the fire brigades in order to pro­
tect the houses which are already 
being built by our own people through 
their own enterprise

1
Shri K. C. Reddy. Is it not a State

responsibility?

Shri Raoga. That is why I said 
part responsibility After all, for so 
many other things the States are 
responsible—when the British were 
there But after we have come, we 
have taken the responsibility on our­
selves No State would be unwilling 
to welcome any kind of contribution 
that the Centre would be willing to 
make towards their own finances and 
also to the discharge of their own 
responsibilities

I come now to the Stores Depart­
ment and Pui chase Missions There 
has been a lot of misguided informa­
tion—I think misguided feeling—m 
regard to the Purchase Missions m 
Washington and also in London I 
am in favour of these Missions I also 
used to have a prejudice against them 
Then when I had the opportunity of 
going over there a number of times 
and enquuing about their work and 
in the manner m which they have 
been carrying on their w ork I became 
corvine cd of the need for these 
Missions But at the same time, I am 
not convinced that all the other 
Ministries, especially the Dcfence 
Ministry, are co operating adequately 
with our own Supply and Purchase
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[Shn Bangs]
Missions in canalising their demands 
through these Missions in order to see 
that economies could possibly be 
effected

1 had an opportunity of discussing 
this matter with the hon Minister the 
other day and he gave me to under­
stand that there is a kind of inter­
departmental liaison or consultative 
machinery or something like that But, 
I am not quite sure whether this 
Minister by himself or even a group 
of Ministers m this Government are 
strong enough or powerful enough to 
deal with the Defence Ministry, 
especially m this regard Therefore, 
I want a high-power committee, 
Cabinet Committee, to be specially 
chargcd at least with the detailed task 
of looking into the various orders that 
the Defence Ministry wishes to place 
foi being fulfilled either in America 
or in England Otherwise, our funds 
arc likely to be misspent (Inter­
ruption)

Then, there is the employees ques­
tion I am glad our friend from the 
communist side has raised the ques­
tion of the needs of these work- 
charged employees I would like the 
hon Minister and the Ministry to look 
into the grievances and the day to 
dav needs, the long-standmg needs of 
these employees as well as other 
employees on their own initiative and 
not wait until some of us on their 
own side and others who are in the 
Opposition find it necessary to 
encourage those people to state to us 
what their grievances are and then 
place them before this Ministry, open 
their eves and then begin to make 
concessions It is their ordinary duty 
to see to it that these people are not 
allowed 10 have all these grievances 
which the\ have been suffering for 
years and vears

Shri K C. Reddy Bounden duty

Shri Ranga I felt unhappy this 
morning when I read that even the 
Rashtrapathi Bhawan employees were 
mentioned as having grievances This

is something extraordinary. There­
fore, I hope the hon Minister will 
look into this matter, and make a good 
and satisfactory statement today that 
the grievances of these people will 
certainly be attended to

1 have very little to say I am also 
in agreement with a suggestion that 
was made Maybe, 1 am wrong But, 
I would like it to be examined 
whether we should not get nd of the 
contractors* system Possibly that 
may be one of ways to help us to get 
over the state of affairs that are sup­
posed to be prevailing in the C PW D  
Supposing we get nd of them, then 
we have got to think of certain 
things We have to see whether we 
have the ways and means for invest­
ment in all these things The con­
tractors are not fools to go on distri­
buting these courtesies to all these 
ofliers for nothing Even if they do 
it and are entitled to receive their 
money, there are delays for three or 
six months It may be because it 
may not be possible for the Govern­
ment to pay, the Government may 
not have money at its disposal I want 
all these things to be discussed I do 
not suggest that the hon Mmster 
should here and now, give us an 
undertaking and say ‘I am going to 
aicept your suggestion and this con­
tractors system is going to be dis­
missed ’ Once we think of getting rid 
of the contractors, we have got to 
think of the way m which we are 
going to cairy on all these works If 
we are going to get these works done 
through departmental management, we 
have have got to examine whether 
there would be more waste or more 
economy and whether there would be 
better work or bad work All these 
things will have to be discussed I 
would like all these things to be 
studied by the Ministry before the 
Second Plan goes more than half way

Shri Ansar Harvani (Fatehpur) -Sir, 
I want to draw the attention of the 
hon Minister to the thousands of 
clerks working m Delhi It is one 
thing to talk of their sufferings in an
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academic way, it is quite another 
thing to come into duect and close 
contact with their plight Have you, 
or have you not, seen, Sir, while com­
ing to this House this mass ot 
humanity pedalling its way to the 
Secretariat from far off Anand Parbhat 
and Vmay Nagar Have you not seen 
them leaving their rooms in the even­
ing with gloom and distress in their 
faces, walking with unsteady steps 
towards their homes with the know­
ledge that they are going to sleep on 
the pavement m the night

We have another picture We find 
the senior Government officers stay­
ing in Victorian type of mansions with 
five or six bed rooms and drawing­
rooms and other air-conditioned rooms 
to sleep, when they go back from the 
Secretariat We talk of socialist 
pattern of society and equality among 
the workers We demand perfcct 
loyalty and efficiency from these 
employees But this is the disparity 
that we have created in the housing 
conditions of the ofliceis and clerks 
Even in the cloak rooms we find the 
boards officers and clerks I hope 
and trust the hon Minister will try 
to remove this disparity between 
officers and clerks Some of the 
mansions of our senior officers will 
accommodate about a dozen clerks’ 
families Why should not they be 
convex ted into chummeries for clerks 
who come all the way from Shahdara 
and other places and work here and 
go back to their houses in the night

I have known certain families of the 
clerks who could not talk to their 
children because they start from their 
houses earlj in the morning before 
their children nake up and when they 
ba(A thc\ arc already asleep I 
hope something will be done about it.

Instead of building quarters for our 
clerks and class IV men, we build 
huge offices I can assure you that 
they would prefer to live in tin sheds 
and impoverised offices provided they 
are sure they would not sleep in the 
rain and heat and wind m the night. 
Priority should be given to the hous­
ing of clerks and class IV staff This

office mania should be stopped and 
huge mansions and show pieces should 
not be erected With proper planning 
and perspective, accommodation cut 
be provided even m the city of Delhi 
to all our clerks Many of the clerks 
come from far away places Our 
officers have cars and get a fat salary 
and can afford to live at distant places 
but they are being accommodated at 
Safdarjang and Hastings Road while 
the clerks' colonies are far away from 
their working places The Delhi 
transport is so expensive that they 
could not afford to pay that charge 
with their meagre salary If clerks’ 
quarters and colonies are going to be 
erected at all, it should be done near 
the Secretariat Officers can afford 
to go to more distant places

In passing, I will refer to the work­
ing of the Government of India Press 
also There is a United Press m Old 
Secretariat That was under the 
control of the Ministry of Information 
and Broadcasting and most of the 
publications of that Ministry used to 
be published in that press, it used to 
give very good results I do not know 
for what reasons that press has passed 
on from the control of the Information 
and Broadcasting Ministry to the cen­
tralised Ministry of Works, Housing 
and Supply Since then, the work has 
deteriorated and even the output has 
gone down Now, some of the more 
important journals of the Government 
arc to be published m private presses 
and we see the quality of printing 
W p are shocked at the manner in 
which things are printed There are 
certain Ministries which require good 
publicity material, they require attrac­
tive layouts Instead of having cen­
tralised control, some of the presses 
should be handed over to the Minis­
tries concerned The Lok Sabha 
should have a press of its own and 
should not depend upon the Covers* 
ment of India Press I hope these 
things will be considered by the hon. 
Mmister

jr Ht snarer

#  ftrcW, wnrar «fhc
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[ * f t  *TPT S * K |

It l?JT f  <fhC WRIT |
ft? Pm& *tm 4t>N*<T>w fay
z t N r t t , t f w r  i f k  T ^ r r  %  *rr*r 
tp i^  * » vt + (4  mK f arm *jt , 
p r  i h n m  ^  %  v r  y r  v i R m
mr w r  ^  ’nf^r % «r*r 
^ r r  i

f t w f t  3 & vt*— P f^ V  *ft  * r c *  
«rc *f t  &r mit— ^rt-^ft v g ifo wm ili 
i f t r  f^ R iH  v t  Pnrfur ^)ci 

I f r o  ^tcTT ^  ^  W T v R
t c  ^ w i  P t* tW  ftn rn t, 

«nrr srcra’ fta  <pt? 1 1 frra

#  ?cpft n f W r  5 ^  g q  * f t  P je rft *  a f t -
aft *T55T ^  W  3(T I — *T? A
«jrat^RT % Ir *!$,
T O O T  %  ^ fe »P t»r ^ T l ^ i  I W  
^  i f  ^  H  ^ft T O T
ftprr, *n| WRgv *¥ ^r% faw 
*ftr srerai vr *tpt t  i

W  fx v t i ' #  « P *ft  ^ t  W
t o  f t  »if | Pf w  Pra^ «rt #
p R R  T T T H t ^ T  P m f a  fiPTT W ,  W
o t  Pr r - w  t  «fa*p?
PtnW WT^T O T T  jffa ’TT |  I H W "
? fa  ^ r -^ r ft  ?ft w r  *ft^ 5  t  i
*  tsm Pf w  m m  %frrar 
A vtit tft srrer i f t  f » R T  \  i ? *r ft
5^fC JJ^ T  % trsp 5 R  qto ^ T o  gto  
« R  S ffff ^  T f t  « ft , eft t f T F T  #
t^ r  v if f i ^  *  ‘'Tfwra? zrz

f e w t ? '  m  feTT «TT I

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): Public Welfare Depart*
ment.

«ft J»W : A 3^ft T^t *n*ft- 
w  ̂  ̂  ^ r r  g, « P h  npRhr

* H t  ait w  WRT «Ft TK «F^T %
^  fiR^T aH iW  **if*rd 

WTpRT— % «IH  H jft«r WRf I
Pf Pre f̂ fipff A far=r# t o  ^  A,
#  «pr*ft ^  err f*F %  #  t A  wrar 

>3!T i T F r f t r  %  ^ f e v t « r  ^
T f r  g  i fir r ttfl wr«r ^  ^  
ftp *t+IH W  c^ *l H*lH
t ,  *rr T ^ iT m a n ? f t | ; , *rr « F t f  «fYT
¥ f*n r r  w t *n<§t | ,  f?rar ^ h rr
^ P p  ^ n j c f r % y m v t r t  
MTf ^ '  *rr, ^r?i*ft i f t r  H F r e r ^ t

# si l̂f ^  ^  t  • w  « « r ^  #  it 
*1^ F l ^ W  W I T  ^ n ^ IT  j[ ft> i m 4  
<d*ITTf ^  «K <tftr 5%?R HTgTH TC 
«F?t J H R  «Ft W W ^ T |  1

m a r P P F  Pnrf®r P n ip r  %  9 i w  
^  «fr aqpr ftppra^f ¥ t  anRft t ,  A 
^ t %  fffR? r ^  g , % P f t  v rs zr^ fK
%f\x f T 7 ^ H  #  afr «r»ft « lt
f w r  sn^n: ^  i r m  A «raT?, ^
q r  r a jR  ^  ^ t  |  i fjk
•rst srawjT ^  r<v)d #  v c t r t  
* p i t  |  ? 3 R T c t, *ir# ,
U K 's  c w  « r P t  ^
VRRt % feraro P w i i  q if »ff i 

ajpRWf »Ft arr  ̂ OTTO 
| f ,  V\3 a < P w ifl 5Ft P r a k  T R T  W
v Y c  5.^ arfs?nft fe r r  w  i

szrPRim ^fr % ^ r  ̂ c ih h I $t n f ,
U  <^Pw*rt P p t t  * m —

f ^ f t  <t * r i  u  sqpRPff 
mt s rfR R t T t T  ? t , n^r sqf^RT ?T 
S V R R  Tt5F f^TT I T T , ^  BTFr T ^
w m  ^  Pttt *tot ; vsirpRpff 
STT $ c R  ^xr W‘X feTT «FTT, \ sUpRnff
*rt  erPrsmr q r  ^ r  f e n  *rar
*tftr ^>^<f1 ^ PfUTT ^PTT,
?it 5r? f̂lr ^  ?r»5 fin  i w  vhnyra
t t  q a M R f f b r  ?r f ^ f ^ r  f e P r w
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wk ssrcf srtT
* * m  h r  v w w a r $ 1

A  *RT 5PT ^ r e r  T3 T

|  for *nre gt ^  q v t w w  r e t  5  qaT f o

*f*\ qto 3 ^ 0  fto  % soflfa^
VT Trap ^n5m  f lT  qT §OT—

^  ? P *T 5 R  *T ♦Ttft 5TT 'TFTT— < A l  3 I P T
’PI * t c t * r  %  * n t , ; w K  

T t aft * r f * R ^  q^r f e n  T O , 3 * R  

w  u m  %  s& s  *ft $  f o r  

? M  % f^rr-n— f̂ nr %
ftraro , w  3ff=r A  rrT^nift >it g  

gW Pfr f '  1 s N t
5RP5RTT t  fa  TTrJK ^ 3ft 7T 3*T 
5fhft ^ t  'BTTTT fofT f a  S %  * f^ T T

* t  *m ^rfst & sfr iffft t, srot-TiSr
•Ml fejT 5TPTT Srrf̂ T, 5PT ?•? 
W T i  *rf'Ti*73T T T  W i  T O %  t  I

sthtst * r^ r, ffRfrr M tft % 
*  sprtc v& f e m  *5t 3TRft £ 

far ^  f^nrnft % sit ^nr «ptr zrft 
^PT 3"?t stft ffcft t  1 ^  STfMTTT 

f ^ m r  * t  t ^ t  ^  1 ? r
fT F T  g*T 'TT fopfiRcT *>T5t j? %  
^Osl 4̂*5 *)Til'll ^ <MliO % Pi4!
T #  f r f V T  *  « R  JTSt « T R  I U W -
KK #  T O 7  ^  A

^  T O R  *flT A  R\ T O R

5R — T$m  ?TCWt ^  f t  T^t 

t ,  JffN? *W «?<R ?t I  I 3H5T TO 
TJW ^TRT *RT £ , fTOT ^ R « r  W  |

ftf «r r  *  * k  tojt «mr
#  I ft  t̂cft 1 1 a y n ) » » i  y f e H R t rr 
f t  TO?ft ?, f^TVt IPT T O T  ST5*ft
«r t̂ m x  tf% | 1 #  ?ft «»rararr g Pp
fRT^ aif ?T̂ t
f f fT  ’T T f^  ftr ^ T  H P *** A

w ^ ft  r^w 't arm f% ^ r
A  «ftr ^  «mr ^  ??m fr  ^  *fV  ?r

5R , 3Tf% T̂TTT f5nrf«r «PT VPT 
% ?TPT ?r  ̂ 1

snarer h ^ p t ,  «n r o t  ?ft w  ? r a  

in ?  f H t  P f ^  <N«(ifd A  

50«?PraT an’j  #  ^RTfVr ^ r  x f t  

I  1 A  f jR ^ r  s r -t t  =arr^T g  f t !  

5H P R  Stf ^  'J'fa’ I ^?R T  ĝ RT <111 

?t'f4 »t 53R  <T'rt ^  -3^ %  W P 3 > TT frsn ^ T  

^t ^  ? t  TOT |  I m ar %

VW 4 l ( l  A  H *  &  k m  ft? rnp v f W  

? R -^ r € t  3r t i  i t i ,  m  ^ i m  ^ fh F R  

pR T  * m  I A  TTTTT ^ r T T  g

%  W T t>^A f iw  JT? snft ^RRT ^  TRT 

% f r  ^ R  T T^fR T  % ^ T 1!  f ^  <TC 

?*T ^ R  ^T W I  t  t i t *  f^R V t  

%W » R  S f W  IJT^T *IR% t» ^ W T  F 7R V

*t * t r  g r o t  ^nrrftr %  3?nc 

v w  w  r̂sr ?ft *T% ? ’CRT: 
5*r swr«r n  f̂tsmr ^ f t  =9rrf̂  «?k
W  3R f t  :3TOT pM[
^ t  ^ «ft scrrarr t  f% ? r  ^ r r  ^ r f  »r^t 

fn ft  1

?T>ft ^  ?TT*fr « ft  < r t t  g w f t  ^  
fsvvft h  trv n h ^ sR — h r r t — v t  

sit t r  t t  sn>Rr j h t  |  1 
m  ^  *T N h F R  f«P?T *RT t

f*P f t w f t  #  f 5 R  'jfJT R T  T O R  5 R  
%  Z P F f T  f i n m  * t  ?§<T «FT
5 TPR T +<WI T 5  T?T ft I 5 T O  < W  <1 
P̂ mRi ^f^T, >3»î > fNv » °°°  
«PT ^  3RT? W r W W I  t ,  f j R  #  f t  
?T*ft T O  f T O  $\i,c;H,ooo ?pf
m %  ^ t f w  <nf 1 1 f ^ t ? r f t % ^  sra^- 

fr^fr f i  vt t  1 v̂»k Ĥ nr- 
« ^ r t  % f?R snft to  K.U t o r

V T « T R § < f t T

T t f  a r a ^ I T  ? t  ^  I H oo  

^ 37P- «n  ̂ ?n% % f?r^
T O R t ^  ft v r f t  TO  

^  ^ wrt % i
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[*ft v w  infa]
llo o  W T  %  T O *T  « J R  M i t t a l
%  f a *  H T H t  *  %
JR I  mfr ^
«rm | i 3t?t cw ^Wt % **r-
Tifoft OT «*«M 
* 1 %  t S * ^ *  * R F R t  *r  ?t
* n f t  a v  s pt  »rra s  * f t r  ^
5 R  t  • w  Sf*5*7*  *  W 5 T  *
5rt ? r t  * ^ t  &  *  g r h s K

gtr -H"sTl sfr I t  W T T
■^TT g fa  5ft% %— 5?ftft
sftr |̂ wt %■ ■■■ ̂ fî ri % fVî i Bra
cftT ?t S P T H  f * M I 5THT ■ill's *4 I 3T^r
<T^ T O  <T<TT 5 R T  & , I R ^ :  #  {HST f t
i t  ^ P i^ i'T l P i u'i<4 M .  ^  far snr 
9 5  «T5 +MiM «T « H n  3IW  I ^nft1 
V ^ a  9T5T % I W  W 5 H  f ^ m r  %  
«mr jt? *fhPT % fa  V*
%  f a r  w i i < .  mr<Hi«i #  ^ n i r  «n *r 
% to  ^  h  aft v i * v * r  % , ^ s w t
*J«imi STPT I

A  ^  i i f  lift
n̂?crT g f r  ^ r m r , Pptoh<k  *ftr

^ T C t  3 R ^ t  *T 5ft %  W T 5 T  %  
«ifii i t  7f5T fsi'TiH n  *fT  T ^ t  & i f t T  W  

m fa * < m t f r  snft^PF^r 
f * 3 R t  spT S R T O  STfft f w  &  | % R 
f c « f l  * t  ^ *T  T ?  ?  f*F  fa »T «i«H>l * t t  
T r o t  w«bpr 3 » n ? n  t ,  s tft  t t  * f t  ^  
arc %, f̂sr *prra stt 5  1

t r V H H i f h T F i ^ T  J T P R t H T ^ I  

« f t  H W  * s f a  S W R  3f^T TTTT
^ t v  s w t r  I t  ^ r  t ?t  | ,  * r t r
f i R T  * T  V Q  I ,  % f * R  =sfMt %  ?rtnt 
% w r ^  it w*ft sro> ft^ ft  w  ŝinrnT
* ^ t  T O T  % I j£t *r  * J R  
^  ftW U R T  « ft  |  ft? «TT
q p f f  «T7 Wt^rr «TT?TT W  .

Ht»r v m .  an# %  flrt ^fTT ^  $  » 
w  w t x  It jf^r 5n[t ^  ifhc
?T^ ^ t H«P?t % 1 A  «FT5rr ,«rr?nTr
j| Pit fw ^fr

« ik  qpfr ^ t, aft ftr f l w r o r t

t ,  SWWT ^Fft

^ T f^  1

3RT5T ^aRT «(5t ^  ^Tm ^Rt
|TT ^  ^ T  «TT f r  g r n t  W  55TTT #

i(l> ^n*T ^fTST ^T T^T ^ I W

o f*F '3>»ii«HI JtS 0l> fiPTT

iptt «ftr «n*rT w  *raT 1 v f f 7 

^5ji q r  <il« %hx It r t t
f«ilts*l ippr "TTSft ®ft ^  i iO i  W T  

vTTiRt %f%*T »T 5̂5 dfl PPTT
f r  5Tpft-sftv9r vt — fkf^s^r1—  
% f^nrW ^ t  T tr fetr 53tpt, eft t w  
^ t <rarHT T tr f^TT IRT I 4  âpTT 

^ *T?^ 5 ^  •CRT ^ t  v ft *T̂ t
til’l l  f®F ?<l^l 5T̂ T9T ^  ^  I 
W<I ^  W SfT  IViti 9RT *Pt iRTTft ^  ^

^T It >̂*T # +H<nJf«iT ^>t 4HI )̂
5ft JT̂ t ^  f  I

VS M i  ^ NtVR fiFiTT OT t  ft? 
j g f t  T ^ n fh r  ift3RT #  « < + lT  ^  
T O  ^  m « R  9 R m t ,  5ft f t  fe ? ft #
< ^ ft  afdMd » '4-<Trwt %  f ^ ^ t  
^ r t  v t  w t  itrV srf̂ m  VT- 
,*lTft V>ft *ft W fi'<  STM v t  WTOT 
^t *i(fl t>i. 5 ?^  | I IT •̂b*ii |[
f*p Pra^r w  t̂ m  It ^  f%in arr

T fT  ^  f% f^»T S’ R R t V t  *T^T 'TT *II^ W -
#  t .  ^ r t  fc ^ ft  It | ct ftu r  

^ht 1 u?r v ft  vrnhsnT

^tn>l *T̂ t I^nnl ^  I

T$tfbrr *f< 

v i  «TT ^ W T  ^T R  «pt »tf W w  
W  I T  sptf »T^t ^t «TRTT |  I «HT 
fPRiTT ^rr ^t * tf |  f v a w l r t m :
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~~~aor~'~~~Cffr
~ ~~~~I~ll
~' qf'::41(11, ~, <"I1R>i4{ ~
'fiT 'IT11 fu<:rr\iff Wfl"aT ~, ~ ~ f'fi
~ ~ 'fiT ~ ;;rr;f Cffr1.fl1{ OljCfP1f

rr@ Cffr \iff -W ~ I ~ '9T@T ~ fct; 1MT
$4" ~ orf{ 11: fcr<m: :;p ~ I W
P:1(1f*l<1 II ~ 1MT$4" 'fiT c.'-fR W
m.: ~ ~ "'IT@T ~ fct; ~
;;ft ~ q<ft ~ ~ ~ 'fiT 'IT11 m
~ I ~ 'fiT ~ 00 Cffr 00

"Queen of Hill Stations".
~ Cfi<::TflTU \ifKfT ~ I mCfi'f iJfOf ~
~ ~"{ ~",-Tq) ~ ~ ~ q~ fcrercrr
<rrUill~~~; ~mu
l!1'<fT"{ ~ ~ ~ ~ ; ~ m-u
~-~ ~ ~ ~ ~ I ~ '9T@T ~
fct; ~ m:cflT{ ~r ~ ~ f~
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m 1!0 ";0 i;{;; (cfi~) : m-<
~ ill "<:Tf.:n:rr 'fiT m ~ ~ gW ~ I

SSfr 'lCf(l m : ~ '9T@T ~ fct:;
~ ~ <ffi+r 'fiT <f~\if <f fof;<rr
;;rr4- m-< ~ <ffi+r tR m ~'Jfir
~ fcr'9T"<: f'l>lIT ;;rr4- I q-QI tR ~

mft forW\if ~ ~ ~ ~ I ~n:
~ ckRlruc ~ \iff ~ ~, crQt
oT~ ~ ~ I '1"(~S::"1'1l:: 'fiT ~T

.• ~ ~ if ornn:rr ~, crQt m 'fi"{

~if ~ ~ '~ ~ I ~ m
~ ~ ~ ~ f'l>lIT \iff ~ ~,
'fR ~ ~ ~ 4W ~ qQt :;ffl
~ I ~ iiflT~ '1r +r~ ~ mr ~
~f~mr.r~1

~ ~ tm;:r ~ ~'aTfGfCfi"m qtq ~

~ GfR ~O ~ ~ Cfl4'9lf<4"r
'fiT 'fiT"{ ~ ~ ~ \iff ~r I W
emir ~ '9T@T ~ f'fi W Wfil tR <JTl1~r'
~ fCf'9T"{ fof;<rr \ifr4- I

;;ft m<T ~ 51~ mf~ ~'
, ~~~~4"T;;ft~~4Wm<t

~' cf W ~ 'fiT ~ ~T<Tfct:; ((~'
tR ~ f~, ~n:~ f~~" I

~ Offif ~ tR '1r ~ ~ ~ I
m<T llQI ~--f~ ~--~ ~r rr@'
~ ~ I q-m rr@ 4W <flfT ~.~.-

~? \ifor Cfi"l1r4W ~ ~m'fiT ~ 'fiT-
~ tRr ~ ~ a11.fl1{ <f 1.fl1{ ~~
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Cfi<::~ ;;miT ~ I ~: ~ ~ fct; W q"{:
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Shri Keshava (Bangalore City):
Offices may be transferred there.

SSfr 'lCf<i em;; : if '1r ~r Cfi@T ~
fct:; R~ II ;;ft ~;ffiR ~ ~T ~~
~ f~ m:cflT{ ~a CflTfmr Cfi<::-W ~ I
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[«ft VRT Wfa]
^t ot*t ftw  1 aw srefto o t nnr, 
5<1*T 5RT arfOT OT f^Rm ft> W !T

jpcr* m  «?r I

sft 8rf*rw f »  unn sra fjtaT 
jjfanr & 1

f t  W  T O *  H  IT? ^ T T
f r  T̂PT OT f e n  5TPT I A  5Tt ®T?>

* 7  twt f  f r  * *  s i  ?rr^ft ot jtpt 
3 ? H  sr? ffH T T  %  m ?  SPTPTT O T  t  
j f t  o t *  ? F T T 'T  o t  ^rraT^por * f t
^tptt srra- 1 ■3Tr  ̂vsKi'S® 000 ^nr

fspr^g- ^ n .e v .o o o  ^nr 
fjpT ^T  OTTf TT rer̂ r f^T^T^JT I 

f^ojoo 000 <mVI M c i  'HK? TT §T[
f  r n v f t t t v t r ,s f c m i c r n f ? tr r g r r g  n r  
s f t m  w n f e  w t  ^rrefrn- f t  m
*FTcft «ft ’  OTT *T OTT Vt =^H OT m 
v r ^ r  ftw T an *pr?rr I 1 fw t> ^??t 

^  #5 fir  f  1 ?r?
%  * h m t  1 # g^prr
w  % f*r *  ?r *r?r <rc *m ?rta sifta  
f t  sinrem ?r£t ot *rr^ ’  w t ^?t 
<rr in T c fh f ■=iidN<iii v r m f h r  f s i v i M K ,  
XRxfhr *Rf% spt SSTT 5Tft P̂Trf 3fT 
^snnft f  7 v &  5r? f r  « r  ^
OTT £T OT t  m 3*FFt ST5T ^TTSr 
f t  «TT HOTTT ?  I S P R
5*to t ^ s im  a n * art ?ft s r m  
s*r qr srmt * o t  ^  fT arm  i *rt 

OTOT 33n«VT SRT SR5T ^  t  I 
?rf^r 3 *to t v rc rh r srrcsff % «r^^?r 
^ T F I  O T  V ftV * snTc^T lOTTT arr W d T  

^ >
«ft sfto ^o tprf 1% #% v

«ft ? n 7 nbr ? m  ^ r  ftew ^r 
* r m -  %  ^ n r  « rr  s rzttm  ?  

?ft ^ r  t t  w m t otctt q^nr
^frc Profira ^ r - «TRTt ^ r

«rc ?iWt ^  ^rr «tvtt i *  ^j?r OTstr 
m  t  I JT^ «F^r ^ T  TO5TT t  P f  

n̂r ? rm  rfr t 1 ^ r  fzOTt xfK ^r% 
f?pr ^  ?ft OTst 97v d*)< ^  f^ r r  t o  
§■ I *RT SPIT ^  1̂^0  | %  JffT «K

f t  ?fr ^  ^  * f t r  p ?  ^ n  
w i t  ^  1 «nfV ^r?r f t  ^  ^ n tN r 
o t  s p th  * r f t  f t  # inrr «rc s r R tw r % 
*pt$t ^  3Ri«r f e n  *rr —

‘ As a result of the coming mto 
existence of the hotel, the other 
hotel charges have gone down, 
otherwise there was no competi­
tion at all ”

it W  ? t
f^RPT f t  f l T  fRTST ^  T T  5HT^- 
*F$ t OTC 3IT* fsFTOT ^frsTT Jf? ^r*TT 
f r  fifcrr ?ft sRT^lr M  *tw *r?T 
*T|̂ r arm  *rtr mim+i Pt«r>H
?rr#jrr i t̂tht vft f t  s i t o t  i

Shn B K Gaikwad (Nasik). 
Mr Speaker, Sir, I will confine my 
remarks to the problem of housing, 
with special reference to slum clear­
ance

Mr Speaker After this hon Mem­
ber concludes his speech I propose 
calling Shn Hemraj and Shn 
Ambalam

Shn B K Gaikwad. The reason
for mj interest m slum areas is this 
I and my brethren of several other 
communities which are considered as 
Scheduled Castes and Scheduled 
Tribes having been living for genera­
tions together in slum areas When­
ever the problem of slum areas arises, 
it is said that slum areas are only in 
cities and towns But that is not so. 
In India there are about six lakhs 
villages and in every village, wherever 
there is a locality of the Scheduled 
Castes and Scheduled Tnbes, they 
are nothing else but slums

An Hod. Member. Every village is
a slum
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Skrl B. K. Ctaflcwid: I would not 
■ay so, but in every village there are 
slum areas, particularly occupied by 
fite Scheduled Castes and Scheduled 
Tribes It is therefore important that 
Government should devote some 
attention to this matter

Shri B. S. Mnrthy (Kakinada— 
Reserved—Sch Castes) Before you 
remove slums, slum consciousness 
must be removed from the hearts.

Shri B. K. Gaikwad: I was under
the impression that Government 
would have done something for the 
removal of slums But going through 
the achievements during the first 
Five Year Plan period I find that 
nothing has been done for the 
removal of slums and the housing of 
the sweepers 

The Slum Areas (Improvement and 
Clearance) Act, 1956, lays down the 
circumstances under which an area 
can be declared a slum area

“3(1) Where the competent 
authority upon report from any 
of its officers or other information 
in its possession is satisfied as res­
pects any area that the buildings 
in that area—

(a) are in any respect unfit for 
human habitation, or

(b) are by reason of dilapida­
tion, overcrowding, faulty Ar­
rangement and design of such 
buildings, narrowness or faulty 
arrangement of streets, lack of 
ventilation, light or sanitation 
facilities, or any combination of 
these factors, are detrimental to 
safety, health or morals,
it may, by notification in the 
Official Gazette, declare such area 
to be a slum area

(2) In determining whether a 
building is unfit for human habi­
tation for the purposes of this Act, 
regard shall be had to its condi­
tion m respect of the following 
matters, that is to say—

(a) repair,
(b) stability,
(c) freedom from damp,

(d) natural light and air;
(e) water supply,
(f) drainage and sanitary con­

veniences,
(g) facilities for storage, pre­

paration and cooking of 
food and for the disposal of 
waste water, etc”

13-09 hrs
[S h r i B a r m a n  m  the Chair]

If we go through the achievements 
of the First Five Year Plan, we find 
that nothing has been done in this 
respect and if we go through the 
reports published by Government 
themselves for the last five years, we 
find thp* Government have done 
nothing absolutely in this behalf In 
the report for the year 1953-54 it is 
said

“It is the intention to start a 
few pilot schemes of slum clear­
ance so that the exepenence of 
actual working can help m evolu­
tion of a long term policy in this 
respect ”

They have started nothing, they an- 
only thinking of this problem In the 
next report for the year 1954-55 you 
find they have said that the problem 
of slum clearance is closely linked 
with industrial housing and the face 
of an industrial town cannot be 
changed for the better unless the 
sore spots, the slums, have been 
eliminated They go on to say that 
Explanatory enquiries were made 
from the State Governments request­
ing them to send up specific schemes 
for their suggestions as to the nature 
and extent of central assistance that 
could reasonably be expected to be 
given to them Their replies to the 
Central Government reveal tjiat 
almost all of them were unable to 
proceed with their programmes of 
slum clearance in cities without a 
substantial subsidy from the Centre

“Another obstacle m the way of 
slum clearance is the exorbitant 
acquisition cost based on the existing 
market value of slum area" So for
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[Shri B R Gaikwad] 
the year 1954-55, they have done 
nothing

Let us take the year 1965-56 Of 
course, the Government’s intention is 
there What they say is this

“Housing, man’s basic need next 
to food and clothing, continues to 
be a major problem before the 
nation”
That is the importance they have 

attached for this “Houuig man's 
basic need next to food and clothing” 
It is the basic need next to food 
and clothing, what importance Gov­
ernment have attached to this for the 
last so many years7 Even after 
attaching such importance to it, they 
have done nothing, and year after 
year passes without the Government 
doing anything towards this problem

In another paragraph of their 
report, the Government say

‘ Realising the profound influ­
ence that proper housing exer­
cises on the health and the work­
ing capacity of the individuals, 
an allocation of Rs 38 5 crores 
was made in the first Plan”

In the first Five Year Plan, this 
amount was allotted

“This amount was mainly 
utilised for assisting the construc­
tion of housing colonies for indus­
trial workers and giving financial 
facilities to low income groups”

So for the slum areas and for hous­
ing in villages, nothing has been done, 
but the amount which was provided 
in the first Five Year Plan, namely 
Rs 38 5 crores was utilised for this
purpose, that is, for low income
groups, only What is this low income 
group7 Low income group means,
low-paid staff and workers whose
income does not exceed Rs 6 000 per 
year That is, for a man who is earn­
ing less than Rs 500 per mensem, 
housing should be provided Of 
course, one of my hon friends jtist 
now has said that there are so many

clerks working in several offices. H uy 
have no houses They are suffering 
too much I do support him I do 
admit, but comparatively, we will 
have to see that the man who is most 
needy is helped I just want to 
invite the attention of the hon Min­
ister to one problem which I «hnll 
mention now

Again, at page 26 of Vie report, the 
Government say

“The question of slum clearance 
such as sweepers' housing, has 
been engaging the attention of 
this Ministry for quite sometime 
Explanatory enquiries made from 
the State Governments reveal that 
almost all of them were unable 
to take up this work ”

This is what they have said as 
regards housing and the slum clear­
ance in the sweepers’ areas 

In the latest report, that is, 1956-57, 
it is said as follows

“In the country’s march towards 
the building up of a welfare 
State, the creation of separate 
portfolio for housing m May, 
1952 was an event of major 
importance Health and living 
conditions are a basic human need 
and no progressive Government 
can afford to be indifferent to the 
problem presented by overcrowd­
ing and congestion prevailing in 
large parts of the country The 
provision of Rs 30 5 crores set 
apart for housing during the first 
Five Year Plan had been stepped 
up to Rs 120 crores during the 
second Five Year Plan indicat­
ing Government’s keen desire to 
do all possible in this field des­
pite their financial limitations”

Again, on rural housing, the report 
says as follows

“The pioblem of rural housing 
is expected to receive greater 
attention during the second Five 
Year Plan. Rural housing was 
considered primarily the respon­
sibility of the State Governments 
who were expected to improve
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housing standards and living con­
ditions in rural areas by provid­
ing, funds as long term loans—*’

Mr. Chairman: The hon Member’s 
time is up.

Shri B. K. Gaikwad: There is very 
short time at my disposal and I shall 
therefore not go through the reports 
I will finish I must tell the House 
that the Government have come 
forward and said that they have, for 
the coming Five Year Plan, that is, 
the second Plan, provided Rs 120 
crores But, when you go through 
the report and through the budget, 
vou will find that for the last year, 
they had provided Rs 4,04,97,000 
Then, m the revised estimate, some 
amount was included and that comes 
to Rs 4,19,95,000 When Rs 38 crores 
were provided, at that time, Rs 4 
crores were spent for housing pur­
poses Of course, the lowpaid servants 
got the benefit, as some houses were 
erected for them But while Rs 120 
crores have been provided in the Plan, 
for this year Rs 2,15,76,000 only have 
been provided for this purpose in the 
budget

Now, you will find from the review 
of the first Five Year Plan that the 
Government have clearly stated that 
they have done nothing “It would, 
however, be true to say that over the 
first plan period the rural housing 
problem was scarcely touched" So, 
nothing was done during the first Five 
Year Plan, m this direction

As I said at the beginning, in every 
village there is a slum and we must 
improve the slums I do admit that 
it is a very difficult task, but anyhow 
we will have to tackle this problem 
and do something m that direction

Mr. Chairman* The hon Member’s 
time is up

Shri B. K. Gaikwad: I will be very 
brief I shall draw the attention of 
this House to the fact that though thjs 
city of Delhi is the capital of India, 
you will find there are two lakhs of 
slum-dwellers in Delhi About 40,000

families are slum-dwellers Not only 
that They occupy an area of about 
500 acres

Shri K. C Reddy: I may intervene 
here, and I am sorry to do so. This 
slum clearance problem is the respon­
sibility of the Ministry of Health and 
not the 1 c^ponsibility of the Ministry 
of Works, Housing and Supply It is 
only in respect of the slums outside the 
city of Delhi that the Ministry of 
Works, Housing and Supply has to do 
something

Of course, there will be co-ordina­
tion between that Ministry and this 
Ministry But basically, the respon­
sibility for slum clearance and slum 
improvement m Delhi is that of the 
Ministry of Health

Shri B. K Gaikwad. That is all 
right I would like to bring to the 
notice of this House that in Delhi, 
which is the capital city of India, the 
height of the houses is not more thjm 
3 to 4 feet and the inner area is 5 
feet by 5 feet In an area of 25 
square feet, about 10 to 15 people 
reside It is not possible for them 
to sleep inside and so, many of them 
are lying on the roads The persons 
who live by the side of the road pre­
vent them from sleepmg on the roads 
also

I would request the hon Minister 
as well as my friends, who spoke 
before me and who were complaining 
about the clerks’ accommodation, to 
come and see the position in Delhi. 
The situation every where outside, in 
towns and villages, is the same as in 
Delhi So, Government should pay 
more attention to this problem. It is 
no use saying that it is the responsi­
bility of the Health Ministry and not 
ours I would request the hon Minis­
ter as well as the Members of this 
House to just come and visit these 
localities m Delhi I have got the 
names of about 36 localities m Delhi, 
where people live m the way I have 
explained You are constructing big 
buildings like the Ashoka Hotel When 
foreigners come, you want to give 
them all comforts and say, this is 
India Take them to the villages,



[Shri B. R- Gaikwad]
show them the huts and » y ,  “tt*  to 
India and not that". So, what I am 
pointing out is, we should attach more 
importance to this problem. Ot 
course, I have no complaints about 
Ashoka Hotel and other hotels; if they 
have got sufficient funds, they should 
do it. But they should attach more 
importance to this problem in the 
country In my opinion, the Govern­
ment have ignored this lor the last 
five yeafs Even in the Second Five 
Year Plan, they have only provided 
Rs. 2 crores for this purpose, 
whereas they have provided Rs. 120 
crores for housing They should feel 
their responsibility and see that some­
thing is done about these slum areas, 
particularly in Delhi.

With these words, I am concluding.
I am sorry I have not got eonugh 
tune to put forward all ray griev­
ances, but I hope Government will 
consider whatever points I have made 
and do whatever is possible.

I *  xm  (m ? r )  : smnrfa 
$  m n  «rw, try

%  aft * n s n :
m  f a f ,  s r k  m  afr m  t .

tnrr
apt ^rr ^ r r  fr 

f o *  3ft «Tft5T ? T 3 ^ m % f5 W
fawn- t  i ^  # ntta ?iWt %
f a t  * r d  «tft a r e g rr ^  * r  s r ^  
f t w t  s n r t  t o h

$  I fP O T T  *«piT 3ft ^  T t  p n m
fraftrr ^  apr ^ trt <#\t
trfr*rr3r *Pt sh>
« F n f  i wt3t &  w f c r t  
$f SITOT T f T  f  I

w w  3  g F F f f o  lr«rr
*  srt i s m  $raf«»r wfa- % ant ^
*rte r  ?jt  w f  t t t t  H n ^ r r  ^  i f o r
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***  *r? w f  *rf «ft
*? ^  ^  TrtS t J R 1 T  f ^ T

nzrr «tt *nrr * it  fafirar
TOR %

f̂ nr i f*r vr srahrr ^
5*rr f a p n x t

%  t r t  *?jssfV i ?ft
lj|[ «JT f c  f^ R p n  ’5 W  | !7  Tpr 5J#
wrt v x v r  % f W r r  «rr *jt

f̂ RHT ■*ftr WIT "T̂ r ^  ttwt

f t t k  # ^ tt <rr v m f i r v  ifr
<fr r̂nfr i 

f a r d t f t  arcr* #  wt *r£ t flr

9 X V R  % *ft  f i w
5F 5 rf^ f*n rw «n  

«rr i >pr ^  gwr f r  srWt 
% ir̂ r *r£ i
^  spt qf^omr ^  f*rr f r  ftnr sfpft $  
i r f w  ^

*r t ^ r  # ^  
f e u ^ R r  ^ r k s r r f ^  ^  f ^ r r
*u n  i ^  ?rft, *tpt#  m * w
^  w f  «ft ft? * n t  î k  w  %

ftprr srr^rr ^
Sfppt 3|t ^ R V T X  ? T  I 

§  f^PTTt %  t r y f z r { ^ | f e r  sf>?T'
arraT 5 i ^  ^  r ^ i  ̂ rrzr’TT i w

» rf f%  ?rr5r %■ ?rnr ^
«p̂ r %• ^  i t  wmft
«RR T!rr ^ n p rr ^  ft? 5fr*r ift
•T afr f t i  *P^T T t  5 ^  « flil
T̂T ^ T̂pPT 9XVTT ^ ^PFt

^ r r  ^ r r a w  ̂  ^ t i  w
^  f%  f * r  tftar %

^ $  mm  * f c r r ^
% ffirfa r  sPTft ^ r c  fiprr *pit ft? 

^frtr m x  % « r^ r  ^  ^  ftn rr arc 
m m  t  t ^  *nrom g fa  anr «rnr 
* * r ? n ? j r w F  at ?Prtfqrr
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s t w  ^  w i t  *r g n  f r u r  w r 
s w  | ffo r  fa  sfr ’stor <r$r 
*̂TT *TI*t % *  ̂  *ft w  *St «rn*r- 

• f r v T W R T f  * k  s r o  « r a f ^ rrfw  
f iw r li  m m  1 1

^  >ft stt^tt ^R?rr 
j  ft> w  t o t  aft ^  t o t *  
f t v r  v t  f e n  t  ^  ?mrrt»t |  
f v  aft <rf5m?t 3* %  <mr w  t o t  m  
* ^ r  f t  t ,  3?ppt ift  * ?  w  v m

foW ff ^qpTSTOftf 1 

a f t t  t f f t s r t f a  fir-
f^F? j f  t
gsRfr tft fc r o r o  x m  * f e  *  
p r  ^  fonrr arr t o t  |  1 v r * t  
Sr 3ft s fira r * r m t  s r o t  firerfftr 
% m  * r  eft *ran=r ?t f a r  ?^t
f f t r r f  1 w  «irat 4 v r a r r C T T C  
* t  i r ^ h r  j p th t  g far «tarnr * f a p r  
sffc w t ^ n r  %  f ^ r s r  % t*p  ^ h t ^wr 
|  5ft ftF * h r t  »pt * f k  ^
* f r % ? r t » f t « P t  * R n ^ ^ t f 5 5 r 5 m 3 r i f c f t  
t  t f r  t o t *  t o t t c  *rt s s  «pt»t % fa $
5JTT5T it »mST P̂TT fAHI îC* I

VPPT VST ^*T aft STftftSTT 
w r  «?t ^  wgcr f t  «rcnr «tt i w tt  
^ *jf * fr  «n f r  h w rft <nf%vmr? 
jit  f a r m  xtfa rw t ^ t  ^ 't % 5 T 'R
^ t  ^  <ftr cft*T
f f t  # 1 qfarc *T T f*n  <ft * f  fta T  
«?T aw  ^ t f  iy<rftfora ^ r , «rr I ffSTT
* f  ftaT m  anf ^ r  t o  yfircrl  
? n » fk  f t  arRft <ft « f l r  ?farrr * r f  «rr 
fa fa r  t o t  w m  ^ p r  wnftr ft  arrfn 
m i  5̂ % c f f t f t w t # ?rmr 
^EPFt f a w  *rr 1

uw aft tpr© 4t« <ftr <5*ro ^ r»
I ff  ^  WttV VTvT

♦  3 TOt « if  a v  «wrr ^nff ^ter «rr 

Pp % m r *p p h  *?t «rr*rt $

*rr *pptt ^nrr ^  *nrr
1 f*r#  >Rf trar w  %

f ^ f e  f*RT |  fV  T O W W  *H[ ?RrfN?

j r f r f  m  v n r  i?t 'Im i*till  %  5 5 #  

*pt fvrr w r t  w tft> 3 *W?t f T

^  ^ T  T p iT ^  ft> W T ^ T 5>H 

^ f l f t  *i%>M *ft W T 9T | ( WPTT W P T

^»t 5rf?nr $  ^  jit ’• m ’T v f t  ?w> w -  

j f k f t w ^  1

fiPTT * m  «ftr  TOT HTT# 

sftfor #  >ft »ftr T T W  T O T T  ^  ^ft 

iftfear^f q f ? n * T T » m fv » i f  aft?Rnftv  

z f| "t^ F R ffv t^ ^ ta r m  

%fSp5T «IT9r Z V  «r?r «TC v t l  VR W  r f t  

fW  |

Jrft xrrr ?rwrr?5r t  ftf «fV

aftfHwftT « im  w s w l ^ r ^ i l w  
«FfHT t  f%  *?f **fr m  x?t 

f r a V r  ^ t  |  f r  ’tt < m ^ r * n r

>PT^ %  iftr  ? *w t «PT5ft
—___V. ft  ̂ A -t --------Vv ■ -
’Tf’TH t  w f  < l m  <PiT VTVTTvPT 

JTT ^hRT !Tft 3R R  |  « f k  w  q r

5 ^t tfhr it « n m  « r ( m  %  f a #

^  it fTcrf%*r ^ ’Trif 

5TW *TT & Z  fraftPT ‘P W 't ^ H  *RT ^t 

3TR I

sNtt f v  t^r ^t?r 

ftr «Rrat ?ffPRiT aft eft

*r t ^ t  I ,  *fR r airat %r fM - w n v '-  

fspf ftr*W t ( ’w r f t  f r o f f )  e i t ^ p f t t  
*nr«{t ^ 3!T ^ ? r  w  «rar- 

PJTT fTT f̂t I  I w r a r t f t i m  «TTT 

^ if  ? fr< T ^ tftr  st ?m r %fRf f * n t  ^ r  

t  |  sfft x  ®nw SfRflf «ft k® 

^ r t t  ffRTT *rv R f *  t » f » n t  

w t # ¥  <rtr f f ^ r  fft»ft <^t 

^ 5RT f f t  IRflT ^  W\< p^hR r * l f  ^
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[«fr f*rr *r]
fir*? 5T̂ T % fr#

<TT OT g ^ r r f  STlft ?t?ft

SrV^ v t i  V W T  ! f $  fatfrTT I
$  fa t  tfh: <tt *?T*r 
^TfcT f» fsp &rr%T % 3JTT5T W T T  T W T  
3TRT HlH?̂  1

s n fr ^9 ftflrt ^  t ; v f -  
»jifif+  y r r r  *Pt ^  ^ ? r
q * t |  ^ P F T ^ r f ^ i T #  Tffr® ptfsrre  
VI*r ^!(T fe s if I I ^

til*!*!
#5T VF& t  f r  s^mt *r fawfr
% t  

s r r a r q T ^ ^ ^ - ^ T l t f ^ ^ r  
f e l T H  5PTf?T ^  t  * f f T  
v t t  IT T V T tt  V R R  T r ^ T  * i 4  t  1
* t  *n i ’T ^ t ? n w  * m  ft> P r o  t o t
<rihr T O R  JT^T *TT «ft ?fV «iq*itf<i 

* f t  5 Vn < *T * j [
%  *rrc Rniivrr *r f tw  ĵt

s f k m a r #  ?nrr*r * t f t  artft 
s*rn£ «rr?fr *flr # « fr  $$ f  i
Wt iĵ T flfWfl ^B{ WT̂ TO <'ta<.
^ t «r  ijafasr fr^  *t ?n%
ftrq ^r ^  5 * T T O  * t  *T »T  *  > R T * r *
* r t r  f t j ^ f t  3  fircft ? w  
■*ft w  ftnrr arr sr% i fo n rr % im raT 
'rfbjFTr, jttjtt, v rw rr, ^  im p ; « k  

« n f?  j j s r  #  T $ t  3 r |  9 « * f r  
»W *W d  q r S  V f W  %  ( I W f t  S W T
w i t  w w R t  y tP r e  W  anr * w t

1 1 s f t T O r w *  % « m
T O F  #  «IT f r  ■TT'RW H  ’ f t
*rcwnft qaftrft ft&ft &
^ r t  ^ t t ,  f c w f t  g * r  %  far# <5*  
m v h r  v t  B R ^ i F r i r t l  f v  v t f ' F f t w  

IVtK *HT TO?? ^  V1&T, ^fipf ^
fumrn j  ftf ?nr û WifHy jr** r̂ar

jpft f*TR7 f^T# W l f t
v w R ^ ^ w lr t #  q f r « r t r

«ftr v ft ?KT^f ŵ rrf ^ f  
^55 gf^fr s^?r ^  ft  it 1 arnsw
^ ^rr *tt̂ 5  q,raT t  i ^ n f W  
jrpr #  *r̂ t «n5T ^trtt wWt ^{|+t

3Ti T?T t  I *11 (^WT»Ti 
^r | f% tttt #  irsT ?r ^n [W  
arnr ?tt y e n  fs rw R t v t  ^ttot h  
anrar < R r t  5^ncr ^  w *it  
arnr i ^  ^tzt *fNt ^
**n$ 3TT T t̂ | M*ft 5ft, w t  <f* 
< * t  ?rtV ^ n f  5^ r $  f  %
tnphmft ^  v t  5T $ ar^r Pf  
qvhrnft ^f?r J^ivr t  t

v 4 t  f t ? p  ftpft *r r<!wfl *r 
Rsmv 'pfTH *rr 5̂1 'h : 5ft ^ R f t  
f i R l R  ?T^T «T R  ^  
f r ^ n ^ H T w m p ^  3f t ^
^ 5 T  *F?Sft t  W T ^  cRTRT ^ R T  ?5T 
«r?t «rtt ^mccfr % s p fR  # P p tt 
3tt T fr  f  1 w f t  < m  “ffrn r
% ? h K  anr 5ft»ft ?t 5»t v *  3JT
#  fy z m  <m  ?ft % ^  *» ^ p r  P f ^  ft» 

w  «r®t g t  «rtr 
9TS» w f r  $ m  z w t  v  < r R rx t 
^  ^TT®r ^ ^ > 1 1  1 fsr ^ tn  ^  t c  
t  f5T t w t  % T T t°I ST!PTT»T ^  
ff tr  # jp ^t ^  f% * r ^ R 5  v t  f»r 

j l?r ?r> ^  o t t t  n f t  1 t^ r
s t 'r  <rt 5<Ffr f t  f% m *fr v t

’Pt SPSSRT T F R f R  f t  ^ ¥ t  ^  ? fk  
§?rft 5TT»> STTT ^  T? I c H  5 f f ^  S w  
fPIT^ * f k  >t^t srst «r*t ? T O  aPTT ,̂ 
fh  w  spt T t f  >ft * F m  ^  ®TKT 
?T 5TT «i^T^a W T  P̂T tPTTT *1^1 jfPH’ I 
ftn?% «TTfsr ?rsr ^ f t  t t  ert srft «rit 
5*n^d f^ R  n  ^nCTTtt arw 7 5̂ 
gt t  eft ^ r a t  'n ft *?Vr fir tft  # 
W ( 1  ¥ t  ^ r r r  ^ f t  t |
*F t  5Pft %  *PR®r «T5T V[K t f t a  T̂ y  

STTR ^ t ' ^ r ^ T  *r^[?T ^
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$ fa  UTC W
'TT ’rpmfrrm % f«PITT «PT^ f a  
^  irfk «F*r w ifft  qrr argt * * t  * # t  

w  * r t t  t fh t  t r r c  »nft i  spr# 
ftssft %  * s {  v r r t i f  * t  vsr

f w r  arnr 1 # FT^rfhr *p ft ^
<TWIW *¥»IT fa f STfo f f
sit <r§?fr w t  fsre?n£ *ft,
3S W T *RfT Hsft f a  W T  4 w r  f* T T ,
< r m m % ir ^  s fr ir ^ T T g t t  f a q w f t  

WcPcf v t  fe & ft *r ^ j h  % s^rnt q r  

*fH ^  fsr# t o t  % ^  *Jt£t  

firs h i C | %fa?r w t  * t f  *ft

s n f a  3 *  ftsnr *  5$  ^ s rc  s t  
f a r t  t ,  *W t n f t ^ r  w  snrra «nc * m fft jr  

^  fa^TR ^  ?ptf <wmr ^

m fa  ir m z  o v f r t f  nvftT  fsnrrr

*r r fc  « m r  w n t  A  stt 1

V?P 9TcT *  WIT % T O  *TR ap7- 
*faFT %  sf^rr ^ r r  ff w k

*T5*T?  ̂ fa  V^faFRft^ »r£
I t  w r t t  « m ,  qrCta jt* t $*?t  s r

A  jtst «rc isrf^rT f w  «rr 1 s ^ f t 's m  

% ir?p *rr^frt ^ p t  # ^ t  «rr 
f a  sfa? fPTT %  W 4W ) %  f* t#
w p f f  qft ^ r a p t  ^fa?r ^  

m  £  5ft K U  * *  * t  i  *  * f r  
H fa  ?RT %  s*?*ft * t  ftrsr ?ra% 1 

*5 ? * n r  f a #  ^ t  t  1 w  «< rt 
ir ^ T ^ n T ^  *n #  upr 

f « T  S f a  J? fZ S  s r f a f f  3
*T *> R  %  f a #  « W ( w  * t  git qT*TT 
fa  irrfe m fw  % ^t mfiHmr 
t  *  * w  S ? s r r a * * #  v t # J m : ^
^  1 #  ?ft *i?  m ra R n  ?  f a  aft
?y,?y ?fk u ,  wwr 5R3T % 3rf?r- 

fa fa  w  «frt>-?r»TT ^  5 , t3?t %  ?rw

w r  w r y& z  nrfaKT v r  Hit
?ft «WIT ^%*IT fa  '3^  anRTT WJV 

^  »rtr f t  jqff ?w?rr 1 girfc ap̂ r 
'*nrarr t  fa  srr̂ ir ?nr# ?ffa ^rt ^

% «rm 5rm  
« n :^ n T $  a t 1% f t * c n r r * ^ ^ n r  
^ 1  ircrsr ^ fur *r? t  fa  3ft < f^r 
^  ^ptt %  ilrwrtt %  ^ TRt ^srw 
$. ^  ^ ^|?r tr#^r » t t^ s  
■ saw rfo ^ t  I  »TT ^ l

Mr. Ch«imuui: Just one moment.
The Lok Sabha Secretariat is just 
under the control of the hon. Speaker. 
The practice we are following all 
these days is, if there be (any com­
plaint against the Lok Sabha Secre­
tariat, that should not be made on 
the floor of the House. It may be 
directly taken up with the hon. 
Speaker

Shri Hem Raj: I shall deal only
with the Estate Office

A ?rar apt t?t «rr fa 
? f t # ip - * r a * g t ^ .....

i f *  m ifa  « * w  sfcp 
^ t  srr̂ r ^ t ?  f t f a t  1

•it f *  xtm ?ffa ^  w r
m  ^ t  1 1 vrfm  eft

ms ?r5rrf % ?ft% t  1 #
*& * r  t&  «rr fa  vrfaw #
3|T«ft eft % 3ft 1H R R PT |  t  ?ftt
^ t o ^  v t ^ t r f j^ t f  1 gsrlr 
n ^ ^ f a ^ r ^  ^rfarf#
^ t  f t n  ^  i f t r  ftifpr * w w  
t p r a i t j r  v t  ft#  |  a t
^ g u f  ? ? r s n ^ P T ^  1

1 *Tnr ?CtT »TT3«r tr^r % ^ w -  
j?ft « n f ^ w  % a w  v m  5nn# tit 
vtfiwi ^t *r$ fa  it 'Rhw

ip s n rh N  % t r t f  c f t ^ f a t  
t m  w  ? p R R t  ir r t f  $
«nn «n?r g *  T t  n ?  r r a w F T  *st 

^  1 A ^gpr. wqni
g fa WT IT? i^ tv?  ^  t  fa  W  w  
*rrw n#5^ % 5. <F̂ TH
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[«ft &  T.*]

u ,  u ,  w ,  m ,  w
nnH ifo % «mr 1

Sta T JT? ^ T f ^ - f a  *P T T  t  *F#E*T 'S flfr  
jpn^ M  ^ i^r W  3rr 

qrf^nm? ̂  TRRhP vmax- 
* iz  5 p t^ ^ t  ^nTT 9 rfrw  i n w  ^ t^ r t  ^  
$  t #  t  P f  * p t t  %  * t w r f t  «Ft

£ T  £ T  3TT *P T  T?pTT <TTT t  1 « w t 
•T̂ l’ | ft* v^V

*P T T %  * t W T T t % T ^  % * T #  * H T *  *T^ 
<T ittK  *P TT «FT * f t  fo p T  <ps

JTT5TT «TT 3 * %  ^  f t
Wlfr , W  Wi<j^ i*t* £
Ppfr *PT ?  7 wrsr ^T  TK MilPi*- 
s r d ,  y w m q t t  ?ft T ift  t  1 
’q r ^ n g  frurfarstr^ w  Pp**t *t

5fM> 5EPTT %  # » T T R  %  H T *  JT ft
5 ^ t  ^ i f f t ?  « f t r  art ^ r %  f a #
T ’ ft  |[t  yp ^ t V t  I * H « f t  I
U T S T f ^  *Ti£ 5TT T ^T  5  f r ^ T ’ Pt 
f » R  H t f T O  fe*T f t r  I  » f t r  *>0i 

* f t r  a § <*i i  s v i T  ^  ?nrwcrr
jf p F  T O T  ?PF 5IPJS VH[ v ftv  SPTT 
V T  « ft  *fo j5 T  fo p T  ' ^ T f T  5  ^
f t  u n w  1

H U T  fir i T f t C T , ^  H W  %  » fl(d «
3  « f t r  < m  %  #r t  w o w  %
j f t f Z H  H  H f  WRT 5TT5TT g  %
s fP F*r*T T  ^ T T P T % 5 m %  ^  f l J W Z t f
t  3ft  *p p ? *U ' n * w t ^ r  v t  tw s tt w
t  ,  «Ft W Fft T T T  T T  5 f t r  f f * n  %  
5 t * v d  * t  f w n ^  %
fa# HTWTV T O  'dii^l 3TPT I $HTt
n r o  A  ? m  H P P f h r  w ft * r ^ * r
^  ^  W ^ R T  T ^ l l  f t i  W  ?ft '3*1 ? t
<RTT M«T $  »PJT t  P F  'TPT HT5T cPP sfop 
*PTT < ftr  T T ^ T  P̂RTT %  f a #  ^vsH W f d O
^t t  1 'n^r nrat ^
^ w ^ ^ T T ^ T T ^ c f t f ^ f ^ r  
^ > t i

flp ite tf t p p f u n r t P P ’ n ^
1 gpTf xrnsft t 3  R *  
^  1 t o  firafaSr #  ^  

^ r r  ^ T p r  g Pf  t  ^T^BrT P f  
trrr 5»rrt srt v r r i r  ar«Trif, 
^ P r  3ft «wiM ^  p w  |
*TT«fi 3T?T HTPT ft*IT 3TTTT 1
'R T^H  «ft fp R T  *T 5 1  P f  gft M»jff-T< 
f e i T 3 r r a T ^ ,  x m  o t t  * *  ^ t  ^ t»m  
^ J T R  H  $ {  eft 'RTT ^ P T T  P F f^RT 

V h r  «ift WfT «rr «rr«r | ,  g^r
f i * i i  |  ^ s r#  v * r l r  

W7 vrr fm fr v f  }  ? $  v $
^THT *1T^U  «IT P f  W  ^  V t  "STRT tfrC 
V t  %?PTRr «Ft 3TT  ̂ P f  5Tt
^  f t m  anrn t  m  «Ft ^t*rgr
w t |  x f k ^ n f ^ F ^ r ^ P f t t ^  
»Ft i R m t  ft^ft 1

JT?T *TT SJ|?r % $b=TTt ^  v fp F C T  
ftr?2*T % * [ m f N v  «PfT I 
ftnfw % 41  ̂ ^|?r surer v ^ tt 
t , * F t f ^ 5 T f t  I  I «TT?^ir
^TO*T ^fT T W T  *PTT I  I 3ft^?rf9P5

5^f t ,  % 3rn:
ft?t f  , 4t» 3 ^ : 0  ®to % VTpRl^ n

t  1 P f  ^nrpfhr « ? w
TTTT 5it ^  T^T m , T O  %
^ f t  cftr T T  55TTT *Ft « T  *  T5RT 'TWT I 
Vi'•I «1JI5 T T  'ft'o $3? r̂o sto
VT 5 P R  «p<^H % f^iii ^<inH
t  I ^  « I H  % VTRT % ̂ t T H  T T #
t t  t t  5jrcf i f t r  5fr y ^ m f t  v t  € tvr 
^ r % * n ^ q r t ,  ^ i T f t ^ T t r ,  ^  
^ w t  =f t ^  #  ?nr ^  ' n t  w r  
w?t 1

Mr. Chairman: The following are 
*jie selected cut motions relating to 
the Demands under the Ministry of 
^Vorks, Housing and Supply which 
have been indicated by the Member*
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to be moved subject to their being 
otherwise admissible:—
Demand No. Not. of Cut Motion 

92 1428, 1429.
94 1431 to 1459.

1S4 887.
Prevalence of contract system in 

C.P.W.D.
Shri Tanyamani (Madurai): I beg

to move:
"That the demand under the 

head ‘Ministry of Works, Housing 
and Supply' be reduced to Rs. 1.”

Failure to redress grievances of Gov­
ernment Press Employees.

Shri Tangamanl: I beg to move: 
“That the demand under the 

head ‘Ministry ol Works, Housing 
and Supply’ be reduced to Rs. 1.”

Need to reorganise the Divisions of 
the C P W D  on proper basts from 
the point of view of economy and 
efficiency.
Shri Easwara Iyer: I beg to move: 

“That the demand under the 
head ‘Other Civil Works' be 
reduced by Rs 100."

Failure to reduce the working hours 
of Chowkidars working on stores of 
the CPWD.
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works' be
reduccd by Rs 100.”

Abolition of the Furniture Workshop 
at Khushak Road Enquiry Office tn 
the C P W.D.
Shri Easwara Iyer: I beg to move: 

“That the demand under the
head ‘Other Civil Works* be
reduced by Rs. 100”

Need to provide free transport on 
illness to the work-charged staff of 
the C. P W. D. employed in different 
aerodromes.
Shri Easwara Iyer: I beg to move: 

'That the demand under the 
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to provide medical facilities 
to the workcharged staff Of the 
C. P. W. D. outside Delhi.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs. 100."

Failure to provide essential tools to 
the workcharged staff of the 
C. P. W. D
Shri Easwara Iyer: I beg to move:

"That the demand under the 
head “Other Civil Works’ be 
reduced by Rs. 100."

Need to count the previous service* 
0/  the workcharged staff of the 
C.P.W.D. transferred along with 
the works from State P. W. D.’*.
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works' be
reduced by Rs. 100”

Heed to construct separate quarter* 
for the workcharged staff of the 
C P. W D. at all aerodromes.
Shri Easwara Iyer: I beg to move:

“That the demand under the 
head ‘Other Civil Works’ be
reduced by Rs. 100.”

Failure to grant full pay to suspended 
workers of the C P. W. D. on re­
instatement with retrospective 
effect.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to amend the Workmen’s Con­
tributory Provident Fund Rules in 
conformity with the Industrial Dis­
putes Act, 1947.

Shri Easwara Iyer: I beg to move:
“That the demand under the 

head ‘Other Civil Works’ be
reduced by Rs. 100.”
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Failure to maintain proper service 
records of the workcharged staff of 
the C P W D
Shri Easwara Iyer. I beg to move

“That the demand under the 
head ‘Other Civil Words’ be 
reduced by Rs 100”

•
Need to bring the Estate Office under 

the administrative control of the 
Chief Engineer, C P .W  D.
Shri Easwara Iyer: I beg to move

'That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs 100 ”

Need to bring workcharged staff of 
the Central P. W. D. to the regular 
establishment with the benefit of 
past service.
Shri Easwara Iyer. I beg to move

‘That the demand under the 
head ‘Other Civil Works’ be
reduced tay Rs 100 ”

Failure to confirm the lift staff on 
regular establishment in the 
C P W D  against existing per­
manent vacancies

Sbri Easwara Iyer: I beg to move.
“That the demand under the 

head ‘Other Civil Works' be
reduced by Rs 100’’

Failure to reinstate C P. W.D em­
ployees victimised for t'ade unton 
work
Shri Easwara Iyer. I beg to move

“That the demand under the 
head' ‘Other Civil Works* be
reduced by Rs 100 ”

Need to confirm at an earl]/ date 
workcharged staff of the Central 
P W D. against the existing per­
manent posts

Shri Easwara Iyer: I beg to move
“That the demand under the 

head ‘Other Civil Works’ be
reduced by Rs 100”

Failure to confirm workcharged staff 
of the C P. W.D. as semi-perma- 
nent as and when they complete 
two years of service.

Shri Easwara Iyer: 1 beg to move:
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs 100”

Need to do all repair and maintenance 
works in the C P. W.D depart-  
mentally through warkcaarged staff.

Shri Easwara Iyer: I beg to move*
“That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs 100”

Need to maintain one seniority list of 
entire workcharged staff of the 
C P W D  in Delhi
Shri Easwara Iyer: I beg to move

“That the demand under the 
head ‘Other Civil Works’ be
reduced by Rs 100”

Failure to pool all workcharged staff 
of the C P W.D in Delhi and allot 
them centrally
Shri Easwara Iyer: I beg to move

“That the demand under the 
head ‘Other Civil Works' be
reduced by Rs 100”

Failure to employ retrenched workers 
in the Directorate of Horticulture of 
C P W D  m preference to out­
siders in the years 1954 and 1955.

Shri Easwara Iyer: I beg to move
"That the demand unrfgr the 

head ‘Other Civil Works be
reduced by Rs 100.”

Need to supply uniforms and liveries 
to certain categories of workcharged 
staff tn the C.P.W.D.

Shri Easwara Iyer: I beg to move.
"That the demand under the 

head *Other Civil Works' be
reduced by Rs 100."
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Need to find suitable -promotional 
avenues for workcharged clerks of 
the C P  W D
Shri Easwara Iyer: I beg to move

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs 100”

Failure to grant Contributory Health 
Service benefits to the workcharged 
staff of the C P W D  m Delhi
Shri Easwara Iyer. I beg to move*

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs 100”

Failure to remove anomalies in the 
scales of pay of work'harged staff 
of the C Pi W D

Shri Easwara Iyer: I beg to move
“That Xhe demand under the 

head ‘Other Civil Works’ be 
reduced by Rs 100”

Need to classify workcharged posts of 
the C P W D  into unskilled, semi­
skilled, sktlled highly skilled, skill­
ed supervisory and clerical 
categories

Shri Easwara Iyer I beg to move

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs 100”

Need to provide without any delay 
accommodation to the workcharged 
staff of the C P W D  according to 
their scales of pay

Shri Easwara Iyer 1 beg to move

“That the demand under the 
head ‘Other Civil Works’ be 
reduced by Rs titO"

Failure to supply livenci to lift staff 
on the regular establishment in the 
C P W D

Shn Easwara Iyer. I beg to move
"That the demand under the 

head ‘Other Civil Works’ be 
reduced by Rs 100”

Need to provide accommodation to tne 
fire service staff near their duty
place
Shri Easwara Iyer I beg to move.

“That the demand under the 
head ‘Other Civil Works' be 
reduced by Rs 100”

Failure of policy in regai d to tlum 
clearance and sweepersf housing

Shri B K. Gaikwad: I beg to move:
“That the demand under the 

head ‘Other Capital Outlay of the 
Ministry of Works, Housuig and 
Supply’ be reduced by Rs 100”
Mr. Chairman. All these cut 

motions are before the House

Shri Subbiah Ambalam (Ramana- 
thapuram) Mr Chairman, the basic 
needs of men are food, clothing and 
housing So far as food is concerned, 
to a great extent we have solved that 
problem The problem of clothing 
has also more or lesb been solved. But 
the problem of housing is a very im­
portant one and it needs public co­
operation and a lot of finance From 
the allotment that has been made 
under the Five Year Plan we learn 
that only Rs 120 crores have been 
allotted for housing Out of this only 
Rs 10 crores have been allotted for 
rural housing

The problem of rural housing is not 
tackled by the Ministry of Works, 
Housing and Supply alone There are 
other Ministries like the Ministry of 
Home Affairs and the Ministry of 
Community Projects which 1 c keen­
ly interested in the problem at 
housing in rural areas The problem 
of rural housuig is not an isolated 
problem It has to be taken into 
consideration in the light of the 
developments that are proposed under 
the Second Five Year Plan Rural 
housing will be successful only to tha 
extent that we are able to solve the 
problem of agriculture m the rural 
parts and provide scope for employ­
ment for the population in the rural 
areas The prosperity, the living 
standard and the condition at living 
of the people should be improved in
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[Shri Subbiah Ambalaxn] 
the rural areas so that this housing 
problem can be easily solved.

I would like to say something about 
the low income group housing Under 
this scheme aid is given to persons 
whose monthly income is about 
Rs 500/- They are asked to contri­
bute 20 per cent of the cost of the 
building The balance 80 per cent is 
advanced by Government by way of 
loan I have known instances where 
a number of persons, who have 
formed themselves into a co-operative 
society and subscribed as share­
holders, were not in a position to find 
even the 20 per cent contribution 
This 20 per cent contribution comes 
to about Rs 2,000/- A person draw­
ing a salary of Rs 500/- will find it 
difficult to contribute Rs 2,000/- in a 
lump sum Therefore, the object of 
this scheme is not being fulfilled 
because of this condition So I 
would request the hon Minister not 
to insist upon this 20 per cent contri­
bution but to see that the people who 
are really in need of houses are pro­
vided with houses The amount can 
be collected in monthly instalments 
After all, the house is a good security 
and it is worth the money advanced.

I have another suggestion to make 
regarding low income group housing 
The problem of housing in the towns 
and cities can be easily solved if 
there is co-ordination between this 
Ministry and the Ministry of Finance, 
especially the department dealing 
with the Life Insurance Corporation 
There is a lot of money available for 
investment in the Life Insurance 
Corporation This money can well be 
utilized for constructing houses At 
the same tune, we will be encouraging 
people to take up life insurance 
policies I will illustrate this Suppose 
a person takes a life policy for 
Rs 10,000/- The Life Insurance 
Corporation may undertake to cons­
truct a house for the person who has 
taken the life policy up to the limit 
of the amount insured He may be 
asked to pay the premium in the 
usual course At the end of the 
period, that is, after the maturity of

tfie life policy, he will have a house of 
his own If he dies before the 
maturity of the policy, he will have 
the benefit of a house without any 
encumbrances for his heirs This, I 
would say, will be a double benefit 
For one thing it will solve the housing 
problem and for another thing it will 
induce people to take out more life 
policies

Regarding slum clearance most of 
the States are not able to find the 
money to clear the slums The States 
are asked to contribute a matching 
subsidy to the tune of 25 per cent /and 
so the money that has beeen allotted 
for slum clearance has not been utili­
zed. Therefore, I would request the 
hon Minister not to insist upon this 
matching subsidy upon the States 
For instance, Madras State is not in a 
position to find tins matching subsidy 
of 25 per cent Therefore, what has 
been allotted by the Central Govern­
ment towards slum clearance has not 
been fully utilized

I want to say something about sup­
plies I find from the report for the 
year 1956-57 that close co-ordination 
has been established between the 
Director-General of Supplies and 
Disposals and the Corporation with a 
v ie w  to encouraging the small-scale 
industries to manufacture suitable 
selected items for which there is a 
steady demand from the Government 
I find that a lot of things are being 
produced by the small scale and vil­
lage industries and they are not in a 
position to find a good market for 
these items These things are accu­
mulated in the villages without any 
ready market So I would request 
the hon Minister to contact such of 
the village industries as have pro­
ducts required by the Ministry and 
plan the production

Regarding the production of hand- 
loom and fehodt, I understand that 
there is a lot of accumulation of stocks, 
specially in Madras In my own con­
stituency of Paramakhudi there are 
about 5,000 handloom weavers Z 
understand that handloom fabrics
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worth about Rs. 15 lakhs are accu­
mulated without scope for marketing.
I request the hon. Minister to take 
necessary steps to see that the accu­
mulated stoks are cleared and weavers 
are given same work.

I understand that the production ot 
khadi is not sufficient to meet the 
requirements of the Government. So 
I would request the Government to 
use handloom fSbncs to some extent 
so that the accumulated stocks of 
handloom fabrics may be easily 
marketed or consumed by the
departments of the Government

Shri Radhelal Vyas (Ujjam): I am 
very glad that the Ministry of Works, 
Housing and Supply is under the
charge of a very experienced and
capable Minister, and we have very 
great hopes from this Ministry to 
solve certain basic problems, as, for 
instance, the problem of housing.

So far as my State is concerned, a 
part of it, especially the area which 
was in the old Madhya Bharat State, 
is industrialised There is the largest 
city of Madhya Pradesh, namely 
Indore; in the neighbourhood, we 
have Ujjam, Ratlam and Gwalior as 
the important industrial centres 
Much work has been done in these 
places for industrial housing. A 
number of colonies have been cons­
tructed also

But I wish to point out to the 
Minister that there are certain defects 
in these schemes. Of course, these 
schmes provide houses to labour. But 
there have been no provisions made 
for maternity homes, bal mandlrs, 
playground*, or welfare centres for 
women and so on These are lacking 
there The Indian National Trade 
Union Congress in our State, which 
has been doing very useful and good 
work for a number of years, and 
which is renowned for its work 
throughout the country has under­
taken to construct these things which 
are very important and which ought 
to have been included in the original 
scheme. They have constructed 
maternity homes, bal numitrs, 
mahila camps, playgrounds etc. but

there are no adequate arrangements 
for water supply and lighting. These 
are still lacking there. I hope the 
Minister would kindly look into this 
matter and see that the deficiencies 
are made up shortly.

I now come to the low income 
housing schemes. Sir, I come from 
Ujjam. I visited a certain area where 
houses were being constructed under 
this scheme, but I was really pained 
to see that the full amount of loan 
which ought to have been paid had 
been withheld I can say that some of 
the houses are lying there half-cons- 
tructed I was told that the persona 
concerned were refused advances on 
the ground that they had let out a 
portion of the buildings constructed. 
I believe, recently, some change* 
have been made in the rules. Wher­
ever the owner of the house lives in a 
part of the house, and lets out the 
other part, I think ha should bo per­
mitted to do so, and the amount ot 
loan to btf advanced should not be 
withheld If the amounts were to be 
withheld, then the result would be 
that the houses would not be com­
pleted, and they would not be 
occupied Consequently, no income 
will be derived from them, and those 
persons would not be able to pay off 
the debt to Government So, whatever 
amount has been withheld should be 
paid, so that the houses that have 
been built at Ujjain may be com­
pleted and then occupied or used.

The third point which I want to 
bring to the notice of the Minister is 
this Madhya Pradesh is the second 
largest State in India, and Bhopal 
has been made the capital of that 
State Formerly, Bhopal was the 
capital of a Part C State. The housing 
problem there is very acute. Very 
little amount has been provided in 
the budget for advances by way of 
loans A number of houses need to 
be constructed there. I would re* 
quest the Minister to kindly pay 
special attention to the problems of 
Bhopal and to provide a fairly large 
amount, so that a number of housse 
can be built.
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Of course, the State Government 

are trying their best to provide ac­
commodation for the State employees, 
but it is difficult for them even to 
provide accommodation for all the 
State employees, because the problem 
is very huge and colossal one Besides, 
a number of people are coming and 
settling down there They have to 
build their houses So, I hope that in 
view of the position obtaining at 
present the Minister would kmdly re­
examine the case of Bhopal and make 
a substantial provision, so that this 
intricate problem may be solved at 
Bhopal

Shri S. Ghose (Burdwan) I shall 
primarily confine myself to the ad­
ministration of the Government press­
es and to certain anomalies that have 
attracted o u t  notice, and that seem to 
bi unique in character

Governments owns more or less ten 
or eleven presses, and we are told 
that some more presses are going to 
be constructed or "tarted Naturally, 
a big number of employees work m 
these presses They have been placed 
in 88 categories So far as we know, 
the majority of these employees are 
not paid either according to the re­
commendations of the Central Pay 
Commission or the Whitley Commis­
sion or even at a subsistence level

Let us take one or two examples 
We find that in the case of the forma- 
carners and press suppliers, the grade 
is from Rs 30 to Rs 35 It passes one 
comprehension that a man should 
begin his career at Rs 30 and end his 
service with Rs 35, with As 8 annual 
increments Even then, we must say 
that we are living under a Govern­
ment with a very broad outlook*

Then, again take another class of 
employees namely the piece worker 
The piece worker is paid on the basis 
of his work When these persons get 
works I do not say that in comparison 
with the other workers, they get less 
But if perchanoe they go on leave or 
if there is a paid holiday, they get 
only to the extent of Rs 18-*-0 per

month The only thing lacking on 
the part of Government is that these 
people should have been provided 
with a magical wand Otherwise, 
with Rs 18-6-0 per month, one can­
not work Wonders Moreover, these 
workers are also fortunate that in our 
zeal for economy drive, they have not 
been requested to cut ten per cent 
from their salary of Rs 18-6-0

Then, there is a class of employees 
who are called contingent labour 
They serve for six or seven or eight 
years, and there is no confirmation or 
permanoncy or anything of that kind. 
The one word that is used m their 
case is 'regularising the service* And 
when their services are regularised, 
their service for seven or eight >ears 
is not taken into consideration, and 
that is gone for nothing They do not 
get the benefit of this service These 
are the contingent labourers

Then there is another peculiar 
system that is prevalent in this de­
partment The one word which is 
used there and with which I am con­
versant just now is ‘quasi-permanent*.
14 hrs

The emplovee is first of all made 
quasi-permanent For quasi-perma­
nency say the Calcutta Press authori­
ties will have to write to the Control­
ler But when he is to be confirmed, 
it can be done by the local manager, 
and the matter is managed in such a 
way that when the recom­
mendation of the local au­
thority for quasi-permanency is 
kept pending before the Controller, 
the stage for permanency arrives I 
fail to understand why these anoma­
lies _ did not attract the notice of 
Ministers

Another very nice thing that is pre­
valent m this department is about 
pension benefit Classes I, II and IV 
employees get pension benefit, but not 
Class III

Shri K. C. Reddy: Are not Class HI 
workers industrial workers*

Shri S. Ghose: Yes So far as the 
Government Press is concerned, if a



*475 Demand* for Grant* 14 AUGUST 1957 Demands for Grants 8476

class IV employee is promoted to class 
IQ, he loses the benefit of pension and 
leave rules The leave rules are that 
in the case of classes I, II and IV, the 
leave is allowed to be accumulated 
upto six months, but when a class IV 
employee is promoted to class III he 
cbn accumulate leave only upto three 
months

If a class IV employee is promoted 
to class III after 20 years of service, 
when he completes 25 years and will 
be entitled to retire, he will be 
deprived of the benefit of pension and 
leave rules That is one of the things 
prevalent m this department and it 
has not so far been tackled The 
instances that I bring to the notice of 
the House are so small that they can 
be tackled within half an hour If the 
Essential Services Maintenance Bill 
can be proceeded with at breakneck 
speed and passed m two days, I fail 
to understand how these small matters 
cannot be tackled

Shn K. C. Reddy May I intervene 
to say what I wanted to say in the 
course of my speech on this point as 
very strong criticism is being made 
by the hon Member in regard to the 
terms and conditions of service of class
III employees and pointed attention is 
being drawn to the fact that while 
classes 1 II and IV are enjoying certain 
pension bencfts class III employees 
are not enjoying those benefits, and 
a suggestion is made thst as in the 
case of the Essential Services Mainten­
ance Bill we might act with the same 
speed with regard to this matter9 I 
want to say that Government has 
decided that class III employees will 
get the same pension benefits as 
classes I, II and IV employees

Shrl S. Ghose: That shows that I 
am correct If Government has 
decided now, it means that this rule 
is prevalent uptil now As regards the 
speed I have complained of, even there 
I am correct This matter has been 
awaiting decision for the last ten 
years and now Government has 
decided, perhaps when a strike notice 
has been served

Shri K. C. Reddy: No, it is not 
because of that

Shri S. Ghose: Coming to medical 
benefits, during the influenza epidemic 
in Calcutta, 250 persons fell ill and 
there was no medicine m the dispen­
sary That dispensary was only a 
show The hon Minister, it he will 
inquire, will find that even in normal 
times—not abnormal times—the dis­
pensary is starving for medicine

Then the employees of various 
department are susceptible to diseases 
like poisoning and TB Let us take 
one class of employees called ‘metal 
melters They are affected by lead 
poiiomng and they suffer from TB 
The Government cannot play with the 
lives of these people When they are 
serving the Goveinment, it is up to 
the Government to proyide for the 
treatment of these persons, because 
employee-, getting such paltry sums as 
pay cannot be expected to make their 
own arrangements for treatment of 
such fell diseases So this should also 
be done

Then there is over-congestion m the 
Calcutta Press I am told that at Satra- 
gachi a vast tract of land has been 
purchased by Government If the 
Press is shifted there, the congestion 
will be removed Moreover, construc­
tion of many houses can be under­
taken, which will partially solve the 
housing problem too I would request 
the hon Minister to shift the Calcutta 
Press to Satragachi where a vast tract 
of land has been purchased by Govern­
ment

Another point for complaint is in 
respect of private contracts Why does 
Government give private contracts? It 
might be said that the Government 
cannot cope with the work and there­
fore the system of private contracts is 
there I submit there is more than 
meets the eye Within the very short 
time at my disposal it is not possible 
to develop this point, but this much I 
can say that there was a case called 
the Mistarani Press case The case is 
said to be pending I would like to 
ask what has become of that case.
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We are told that the employees impli-
cated in the Mistrani case have been
promoted. I wish the information we
have received is incorrect, but the
hard fact is that they have' been/pro-
moted perhaps because of their impli-
cation in that shady affair.

Then the administration is top-
heavy. There is a Chief Controller,
Controller, Deputy Controller, Assis-
tant Controller and-another wonder-
f~l thing-Deputy Controller, (Vigi-
lance). If the Government wants to
make it more top-heavy, it can appoint
'another person over the Deputy Con-
troller (Vigilance) who can be desig-
nated Controller (Vigilance) so that
he may keep vigilance over what all
matters we do not know-so that in
the deal with private contracts some-
thing might not come out or might not
be brought to light!

These are the anomalies prevaleiit!
in the Government Press. Regarding
low income housing scheme, I wanted
to say something which, for 'want of
time, I will do very briefly and dispose
it of. -In this respect, there are certain
anomalies going on in West Bengal.
Rs. 2 crores have been given by the
Centre to the West Bengal Govern-
ment and the West Bengal Govern-
ment has spent a little over Rs. 21
lakhs. If the Centre gives the money
at 4! per cent. interest, the West
Bengal Government will charge 6 per
cent. I submit even if the West
Bengal Government is '3IUtonomous, so
far as this transaction with the Centre
is concerned, it is not expected to be
so autonomous. The hon. Minister,
when he is giving money, has certainly
a right to inquire into this matter.

Another suggestion is that land
might be purchased on co-operative
basis. As one friend has suggested, the
question of life insurance policy should
also be considered.

Lastly I want to make a humble
request to Government, which I do so
with some diffidence. We, who come
from a place a thousand miles away,

are feeling that we are so many
refugees in Delhi. North and South
Avenue are there.

Mr. Chairman: That has already
been dealt with by another hon.
Member.

Shri S. Ghose: My case is stronger.
Perhaps you know that both my legs
are highly defective due to a motor
accident. Shri Harwani was making a
complaint that people are coming from
Vinayanagar. I am coming from that
place too. And I submit to the hon.
Minister that if he cannot set his home
here in order, is. it not idle to expect
that he will be able to solve'the hous-
ing problem all over India?

Shri Dasappa (Bangalore): Mr.
Chairman, Sir, my experience has been
that whenever a Ministry places its
demands before th"e House that
assumes a great deaf of importance
and, for the moment, it looks as if
there is nothing more important than
the activities of that Ministry. My
experience today in dealing with this
Ministry of Works, Housing and Sup-
ply is exactly the same.

I feel that this is one of the activi-
ties of the Government which vitally
touches the common man, the people
in the villages provided there is a
sympathetic and realistic approach to
the problem. If'I were to merely go
by the first Five Year Plan, I am
afraid I cannot grow very enthusias-
tic or optimistic. I would, therefore,
take this question first ..

After all, we must feel something
of the glow of freedom. The men in
the villages must feel thaa freedom
means something to them. Of all
things, I feel that this Ministry can
certainly rouse that hope in the minds
of the people in the villages if' only
it takes it to its heart and approach
the problem, 'as I said, in a sympathe-
tic and realistic manner.

The first Five Year Plan, as has
been already noted, hardly took notice
of the question of this rural housing.
I do not want to lay the blame at the
door of the hon. Minister ....

~.
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Dr. P. Subbarayan (Tirue
He is from your own place

Shri Dasappa: I am afraic
friend Dr. Subbarayan tries
bute that I am a little pard

I
Dr. P. Subbarayan: I hop

I
Shri Dasappa: I take a v

tive view of things and, if 0
a little patience to listen
will find that I am not a
partial.

r With regard to the First
Plar:, it did not at all tak
this. I am not going to lay
at the door of the Minister]
know the hon. Minister for
as Dr. Subbarayan says and
will have a ready answer
are only the people who e:
plan .....

Shri K. C. Reddy: I have
any 'answer. Why -shoul
Member imagine that I wi
answer?

Shri Dasappa: I am onl~
ing an answer.

Shri K. C. Reddy: Why
anticipate wrongly?

Shri Dasappa: If my f
the responsibility on him\
proceed on that basis. 11
objection to it. Let me
the basis that the"-Ministl
responsible for this. I a~
Minister: Why is it that H
this important question of
ing in the First Five Yea
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Dr. P. Subbarayan (Tiruchengode): 
He is from your own place.

Shri Dasappa: I am afraid my hon. 
friend Dr. Subbarayan tries to attri­
bute that 1 am a little partial and...

Dr. P. Subbarayan: I hope so.
Shri Dasappa: I take a very objec­

tive view of things and, if only he has 
a little patience to listen to me, he 
will find that I am not after all so 
partial.

With regard to the First Five Year 
Plan, it did not at all take notice of 
this. I am not going to lay the blame 
at the door of the Minister because I 
know the hon. Minister for many years 
as Dr. Subbarayan says and I think he 
will have a ready answer that they 
are only the people who execute the 
plan.......

Shri K. C. Reddy: I have not given 
any answer. Why should the hon. 
Member imagine that I will give that 
answer?

Shri Dasappa: I am only anticipat­
ing an answer.

Shri K. C. Reddy: Why should we 
anticipate wrongly?

Shri Dasappa: If my friend takes
the responsibility on himself, I will 
proceed on that basis. There is no 
objection to it. Let me proceed on 
the basis that thewMinistry itself is 
responsible for this. I ask the hon. 
Minister: Why is it that they ignored 
this important question of rural hous­
ing in the First Five Year Plan? I 
want him to explain this.

Secondly, what is the approach to 
this question even in the Second Five 
Year Plan? After all, we have got to 
be answerable to our constituents. 
They are the crores of people who 
have sent us here. What has exactly 
been the approach of the Planning 
Commission or the hon. Minister with 
regard to this question of rural hous­
ing? When the draft Plan came, out 
of Rs. 120 crores, they had set apart, 
a magnificent sum of Rs. 5 crores for 
rural housing for setting right 
54 million houses. Is this a thing of

which I should get proud and con­
gratulate the Ministry? After a great 
deal of agitation on the part of Mem* 
bers of Parliament, the sum has been 
raised to Rs. 10 crores in the Plan: 

The other day, the Finance Minuter 
was good enough to answer that if we 
could spend more, he would consider 
granting more. I am always thankful 
tor half a loaf where there is none. 
There has been some appreciation of 
the problem. But, even so, I would 
like to know how much they have 
spent during the first year of the 
Second Five Year Plan. Hardly any­
thing. The only excuse is that the 
schemes are not coming forward from 
the States. When the Plan frame is 
conceived, when economists are sum­
moned, when the State Governments 
and their representatives are summon­
ed, are they drawing up a Plan merely 
on paper without any kind of think­
ing exactly whether the scheme could 
and should be implemented or not, 
whether there are sufficient resources 
and the personnel to execute them? I 
am sorry to say that the very manner 
of approach is indicative of the fact 
that they are treating this question 
with scant courtesy.

1 hope that in the four years that 
are left to us, they will at least spend 
these 10 crores and enable the Finance 
Minister to make good his word of 
sanctioning something more. It looks 
to me from the pronouncement of the 
hon. Minister this morning that the 
organisation they had all these years 
duirng the First Five Year Plan was 
not able to cope with this work and, 
therefore, the hon. Minister has evolv­
ed a new set-up or organisation or a 
new scheme to constitute State Boards 
and so on and integrating the various 
housing schemes and bringing them 
under one administration. I really 
do not know when this new scheme 
is going to materialise and when the 
suitable machinery is going to be set 
up to spend these amounts. I would 
beg of the hon. Minister to go about 

, this work with a considerable amount 
of drive to see that the State Govern­
ments implement these schemes which 
are incorporated in the Second Five 
Year Plan.
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[Shri Dasappa]
I am not saying that it is only this 

Ministry, but it is every other Ministry 
also Take the small-scale industries 
or so many other schemes Most of 
these schemes are not implemented 
fully We have the unique satisfaction 
of seeing something very nice in the 
Plan, but when it comes to a question 
of results, hardly there is anything 
I am afraid I have taken a great deal 
of time on this question of rural hous­
ing I will only say one thing before 
I come to other subjects

The hon Minister has been the 
Chief Minister of a State and he has 
ample experience as how to utilise 
these funds effectively When we got 
into power there was what is known 
as the Hanjan housing question, hous­
ing for Scheduled Castes and Sche­
duled Tribes A paltry sum of Rs 3 or 
4 lakhs was all that was being spent 
there We took up the scheme in a 
dynamic way We spent Rs 19 lakhs 
every year on Hanjan housing It is 
not a small sum, it comes to Rs 1 
crore for five years whereas for all 
the States for five years, there is now 
this sum of Rs 10 crores There we 
spent one crore for one State There 
was an easy way We would ask them 
to bring the houses up to the roof 
level, the timber and roofing mate­
rials would be supplied by us It was 
a very easy way and we built 
thousands of houses that way It is a 
question of planning and enthusiastic 
execution of the same I did not at all 
envisage that this question of rural 
housing is going to present a problem 
I am wholly in disagreement with 
taking up 500 villages in the first year, 
1500 next year, 3000 the next year and 
thus having 10,000 houses

Shri K. C. Reddy: 10,000 villages

Shrl Dasappa: Yes, 10,000 villages 
out of 5| lakhs The hon Minister 
assures us that he is going to renovate
10,000 villages

Shri K. C. Reddy: I have not at all 
used that language; he is trying to put 
it into my mouth.

Shri Daaappa: I am prepared to use
his own phraseology: he is going to 
tackle 10,000 villages m the course of 
the Plan period At that rate, how 
many more plans do we require to 
tackle 5 5 lakhs villages7

Mr. Chairman: I think the hon 
Member has got only two minutes left

Shri Dasappa: If there is no inter­
ference from the other side, I would 
have finished In the few minutes left 
before me, let there be no interrup­
tions Now, with regard to the ques­
tion of housing the various offices in 
Delhi This report has got a very 
significant statement on page 2, para 4:

'"Due to (tie reorganisation oi 
the States, this Ministry under­
took the work relating to the 
shifting of various Government 
offices to previous capitals of the 
States, where adequate arrange­
ments both for office and residen­
tial accommodation, were assured 
by the various State Govern­
ments For this purpose, a small 
section was created in the Minis­
try proper, under another Officer 
on Special Duty”

What is the object of having this 
unit9 What is the co-operation pro­
mised by the State Governments? 
How many offices have been removed 
from Delhi to other places When we 
are building new buildings, why not 
build them in other places so that 
these offices may be located there7 
Why crowd everything here’

With regard to the question of plan­
ning of Delhi, I have been watching 
right in front of the Secretariat and 
the Parliament House—magnificent 
buildings, two box like buildings have 
cropped up I feel that they are not 
in consonance with the architectural 
beauty of the place and I hope 
buildings would not come up though 
other kinds of buildings more becom­
ing may come up

With regard to the slum clearance, 
prevention is always better than cure 
Government may undertake to spend
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<ome crores and try to improve mem 
But, I am absolutely sure that It will 
not be able to do this unless the whole 
mentality of the people undergoes a 
revolutionary change What attempts 
are being made to prevent the growth 
of slums where there are none today 
I see no such plan at all This pro­
blem requires not a allatant approach, 
it requires a far more serious and 
comprehensive approach than hitherto 
conceived The Centre is giving grants 
to the States When so much money 
is being spent m the States for this 
purpose, the Centre should have on 
these boards representatives of this 
Ministry who could keep vigilance 
over the manner of expenditure They 
can also see that similar problems do 
not arise hereafter

I am glad to notice that this work- 
charged establishment is going to be 
treated more generously hereafter 
They are going to be made permanent

Before I conclude, I will only say 
one thing This PW D has been 
characterised by Rajaji—a great friend 
of Dr Subbarayan also—as public 
enemy No 1 It is true that it comes 
in for a large portion of the blame 
They have got a vigilance section I 
have turned over the pages and I 
find that over one hundred cases have 
been handled Over 90 per cent, I 
And, are given warning or censure and 
things left like that Either a man has 
committed a mistake or not In many 
cases it appears that oral warning is 
given, and that is all It only shows 
that it is not fulfilling its purpose 
adequately Where we find that some­
thing goes wrong, more drastic punish­
ment has to be meted out so that we 
are able to maintain purity of adminis­
tration and prevent corruption Any­
way, I have great pleasure in accord­
ing my full support to these Demands

Shri N. B. Maltt (Ghatal) I con­
gratulate this Ministry for taking steps 
to tackle the rural housing problem 
My friend here suggested that it was 
very slow Certainly it is very slow 
but even then, better slow than never 
I believe that our nation and we our­
selves are learning by experience For

hundreds of years, we had no adminis­
trators We did not regulate the affairs 
of this country Other people regu­
lated the affairs of our country on our 
behalf Certainly, if the Ministers 
falter or if they make some delay, they 
cannot be hanged The matter may be 
put before them or they may be mildly 
rebuked, but they cannot be put on 
the scaffold and hanged Of course, if 
anybody else would have been in 
charge of affairs he or she might have 
done the same fault or made the same 
delay Therefore, 1 congratulate the 
Ministry for bringing forward a new 
scheme for rural housing

In the scheme I find that thougn 
certain good measures have been put 
forward, one thing is lacking Some 
sort of subsidy has to be given to the 
people We have found from experi­
ence that when we tried the small 
irrigation schemes on a 1|3 2|3 basis; 
that is, the Government paying two- 
third as subsidy and the people pay* 
mg one-third as their subscription, the 
scheme worked very well From 1947 
to 1952 we have found m certain 
States, I am referring particularly to 
West Bengal, small irrigation schemes 
started on that basis were m great 
progress and people enthusiastically 
responded to work out those schemes 
on that line with the result that pro­
duction improved to a very great 
extent Somehow or other that scheme 
was abandoned, I understand, in 
pursuance of the directions from the 
Central Government

In the case of rural housing it has 
to be seen whether some sort of sub­
sidy can be given People do not 
know that their conditions have got to 
be improved, that the village lay-out 
has got to be put on an improved 
scale If they are asked to clear their 
drains, to improve their small roads, 
^  improve their sanitary conditions, 
1 do not think they will respond much 
unless they are induced with some 
sort of subsidy—say, two-third ar.d 
one-third or something like that I 
believe m the matter of housing also 
some sort of subsidy, say 25 per cent 
or 33 per cent, has got to be brought 
forward Thu scheme might continue
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I Shn N. B. Maiti] 
not tor an indefinite period but lor 
three, four or five years. After that 
the people will be educated to have 
better housing and living conditions 
They will know the good results that 
come out of these things and they 
themselves will come forward, take 
advantage of loans and other things 
and will do things as we want them 
to do
14.34 hrs.
[Shri C R Pattabhi Raman tn the 

Chair]
Therefoie, in the features of the pro­
posed rural housing scheme I would 
suggest that it should be considered 
whether some sort of subsidy should 
be included or not

The previous speaker, Shn Dasappa, 
spoke most eloquently on the import* 
ance of rural housing. Coming as I 
do from rural areas, I believe that 
he gave expression to the true feeling 
of all villages people After all, India 
lives in villages, and we cannot do 
without the help and co-operation of 
the village people Of course, we have 
to build good hotels like Ashoka and 
Janpath, and we shall also have to 
go to the rescue of our clerks and 
our workcharged staff, there is no 
doubt about that But, if all the money 
that can be brought forward is to be 
spent on these thmgs, in giving facili­
ties and giving ameliorating measures 
to these .intermediaries, if I may say 
so, then what will percolate to the 
people for whom the Government 
exists*

After all, the Government is of the 
people and for the people. If every­
thing is spent for those who run the 
Government, then what will be left 
for those for whom the Government 
is meant7 Therefore, I would suggest 
that out of Rs. 120 crores that has 
been allotted in the Second Five Year 
Plan and of which a large amount has 
been allotted for industrial housing,— 
that is good—low-income group hous­
ing etc, the allotment of Rs. 10 crores 
for rural housing has got to be 
increased

We have got a paper from the 
Ministry in which it has been stated 
that Rs 34 crores will be brought for* 
ward for the purpose of rural hous­
ing, taking also the contribution to be 
made by the Home Ministry for Sche­
duled Castes and tribals, and also the 
contribution from the Ministry for 
Community Development.

There are 54 million houses in the 
country, and all houses have got to 
be re-modelled, repaired or something 
like that. I am not speaking of the 
54 millions, I am speaking of those 
poor people who live in the villages, 
how we can be of any help to them 
When we go to our constituencies 
shall we be able to tell them that if 
they come forward'to build or repair 
their houses with Rs 50, Rs. 100 or 
Rs 200 the Government of India will 
come through the State Government 
with Rs 50 or so to help them? That 
is the crucial point It will not be 
money spent in vain, because the 
money will be spent for the uplift of 
the poot people m the rural areas 

My friend Shri Dasappa has spoken 
very well of the hon Minister He 

a worthy Minister, a very well 
known man I was not personally 
acquainted with him, but I have found 
him very keen, very enthusiastic and 
very industrious in his work I have 
been acquainted with him for a few 
days I would request hifh to see 
whether he could come to our help 
and rescue in this respect, and 
whether he could do that now, so that 
after going from this session we can 
say to our constituencies that here is 
our Minister, here is the Ministry, and 
the Minister has come forward with 
a scheme of subsidy for the indigent 
people of the country and the indigent 
people of all classes—not only of the 
Scheduled Castes or the Scheduled 
Tribes or the backward classes but of 
all classes including all creeds. The 
Mussalmans should also have the 
opportunities and the caste Hindus 
also might have the opportunities pro­
vided that they are indigent and pro­
vided their houses require to be re­
paired or be built with a small amount 
of money That is the crucial point.
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I thank you very much for kindly 
giving me some time to speak on this 
subject

Mr. Chairman: There are a few
more hon Members to speak, and the 
hon Minister will start answering 
soon after 3 o’clock I request the hon 
Member to flmsh soon

Shri N. B. Maiti: I have finished
Dr. K. B. Menon (Badagara) I 

wish to confine my remarks to hous­
ing because of its growing importance 
arising from the fact that it is one of 
the three elementary needs of man 
With the increasing problem of popu­
lation, this problem is getting more 
and more acute almost every day 
There is a Rent Control Authority in 
e/ery city and in every town and even 
in small towns, and when the supply 
is far, far below the demand, it is not 
surprising that fair and unfair pres­
sure is brought upon the Rent Control 
Authority in the allocation of houses 
My submission, in order to save these 
authorities some embarrassment and 
in order to keep the good name of the 
Government itself and also to render 
better service to the people, is that the 
target fixed for the second* Five Year 
Plan, particularly by the Central Gov­
ernment, namely, 80 per cent increase 
in housing in Delhi, should not be 
reduced

In making my remarks on housing,
I would like to speak on three aspects 
of it—urban housing, rural housing 
and slum clearance Dealing with 
urban housing, I would like to restrict 
my remarks to Delhi for a number of 
teasons Delhi is the capital city and 
it is under the direct control of the 
Central Government, and Delhi is 
typical in the sense that it is a grow­
ing city where you find all starata of 
population I would like to the. 
cue from my colleague the Member* 
from West Bengal and repeat that if 
a Central Government fails in Delhi, 
there is no hope of setting th,ngl 
elsewhere Coming to Delhi, a survey 
was conducted by my party in 1956 
and according to its findings there are
7,000 pavement dwellers in 
There was a report submitted by Birla,

I believe, in 1951, and according to 
him, six lakhs of people were without 
homes Since 1951, there has been con­
siderable increase in population, and 
on a reasonable estimate, we might say 
that there must be double that number 
now needing housing We may put the 
conservative estimate at about two 
lakhs of houses needed in the city of 
Delhi

Coming back to figures on housing 
in Delhi my information is that from 
what I have gathered, nearly 73 per 
cent of the Class IV employees of the 
Central Government are without 
accommodation About 70 per cent of 
the salaried people below Rs 500 have 
also no proper accommodation Then 
again, there are about 35 per cent of 
those drawing a thousand rupees and 
above and who have no proper 
accommodation I am not able to read 
out the other figures for my own per­
sonal reasons Because of this acute 
shortage of housing in Delhi, those 
who have been fortunate to get houses 
naturally sublet part of the quarters 
to others They support others some­
times out of consideration, sometimes 
for more tangible returns These 
returns do not always come in the form 
of cash payment, but sometimes they 
take the shape of payment in kind in 
the way of service This, according to 
my information, happens more in the 
upper strata for the leasoiu that they 
have got more room to spare—maybe 
servants' quaiters or maybe some 
garage or something of that kind 
About 10 per cent of the salary, I 
believe, is allowed for rent and part 
of this may be probably realised in 
this way My information is that 15 to 
25 per cent, and sometimes even 
exceeding that, nearly, 35 to 40 per 
cent, of the salary of particularly 
lower income group people go in the 
payment of rent, because of the 
extreme shortage of accommodation 
For all these reasons, I submit that 
the Government should not bring 
down the target and that the target 
fixed m the second Five Year Plan 
should be maintained

What I have stated so far with 
legard to Delhi is true of most other 
towns m our country It is the small
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[Dr. K. B. Menon]

income group that suffers. Just to
substantiate my statement, I would
like to quote a figure that I have from
the Corporation of Madras where--I
am leaving out again the d'etails-
86 per cent. of salaried people draw-
ing a salary below Rs, 100 have to
share 29 per cent. of the houses that
are available for distribution. When
we come to higher income groups, .02
per cent. of the higher income groups
share 33 per cent. of the houses. The
figures there substantiate what I have
said in connection with Delhi namely
the acute problem of housing shortage
that we are facing all over the coun-
try. Therefore, the hon. Minister must
pay particular attention to this aspect
of the problem with regard to the
urban areas.

With regard to slum clearance, I
wish to dispose of it in a few minutes
because I wish only to point out tha't
slum clearance should not mean slum
removal from the cities. The so-called
slums oftentimes-and I am talking
from my experience of the South-
occupy in the cities, the Government
land. They are served with notice to
quit, and even if they are given notice
to quit, my submission is that those
people should not be given a place
far away from the cities which will
make it difficult for them to go for
their work in the cities or towns.

With regard to rural housing, I
would U-:ceto say a few words. Our
villages are the basis of national life
and, as I said in some other connec-
tion, it is very necessary that we pay
special attention to rural areas. We
used to make complaints against the
British during the struggle period and
I know how much stress we were
placing on villages and rural areas.
After we attained independence, I
do not believe that we have lived up
to our promises to the villagers. I
do not think that we have improved
or tried to improve the amenities in
the villages or to improve the general
life of the villager to the extent that
one would have expected the Gov-
ernment to do.

I am glad that there are many a
schemes but I am sorry that they are
not being worked out well. If they
are properly worked out, they hold
out hopes for better villages. I was
interested in hearing this morning the
hon. Minister, in answer to a ques-
tion, say that, the housing problem
will be handled by the NES blocks.
My submission in that connection is
that a few blocks with which I am
connected have not dealt with that
problem so far. They have not even
handled the problem of the Harijan
housing, for which, I believe, there is
a subsidy offered by the Central as
well as the State Governments. There
is plenty of- scope for service in -' the
villages, if that work is undertaken by
the NES blocks.

I was looking through the report for
1955-56, where I found Rs. 5 crores
allotted for rural housing and the
same report gives as actual payment
a very small amount. That report
also said that four villages were taken
for pilot projects, one in Punjab, one
in PEPSU, one in U.P. and one in
Rajasthan. In the report for 1956-57,
I thought there would be a further
report on the work done at least in
these four villages, but nothing is
given, excepting the fact that the de-
partment gave some project advice to
Erode in the South. My information
in this connection is that in the case
of the village in Punjab, about 40
houses were built. That is a very
poor achievement for one year, es-
pecially when only four villages were
taken for experiment in the whole of
India.

My submission in this connection is
that because of the differences in the
kind of life in. the villagers and in
the habits of life of the people in the
different parts of India, model villages
ought to, be taken not only in four
States, but at least one village should
be taken in every State in the Union.
One village in every State even means
nothing, when we have 5! lakhs vil-
lages scattered all over the length and
breadth of the country. At least one
experiment should be conducted in
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every State and sufficient propaganda
and publicity given to it in every
_tate in the Union, but instead of that,
Government have taken only four vil-
lages in four States and even in those
four villages I am sorry to say, Govern-
ment have neglected in carrying out
this work. If crores of rupees are
left like that unused. I do not know
whether it will not lapse. I am not
sure about that; the Minister may
give me the information.

Whatever that be, my submission is
that rural areas should be given more
attention than what is being given to
them now and that responsibility of
housing should be entrusted to the
NES blocks; they should be not only
entrusted with it, but they should be
alerted by the Central Government
that substantial projects may be start-
ed in every State in the Union. The
work should not be slackened in any
way at all.

Shri Kodiyan" (Quilon-Reserved-
Sch. Castes): I wish to say only a few
words about rural housing. As seve-
ral hon. Members have already point-
ed out, the funds allocated for rural
housing in the second Five Year Plan
are quite insufficient in view of the
fact that the problem of rural housing ".
is immense and if of great urgency.

During the first Plan this important
problem of rural housing was practi-
cally neglected. It is said that out of
the 54 million rural houses, almost 90
per cent. of them are to be either re-
constructed or reconditioned. Such
is the deplorable condition in which
people in the rural areas are forced to
live. When we go to the rural areas
and introduce schemes for improving
rural housing, we cannot abstain our
attention from the fact that it is the
Scheduled Castes, Scheduled Tribes
and other backward classes people
that are forced to live in rural areas
in inhuman conditions. Most of the
huts inhabited by these backward
class people, especially Scheduled
Caste people, are one-roomed huts,
where they are living along with their
cattle also. So, in any attempt at im-
proving the housing conditions in. the
rural areas, priority should be given
to the question of housing of the
Scheduled Caste people. It is not

merely a question of providing some
loans or aid to the Scheduled Caste
people, but it is a question of provid-
ing land free of cost to them, because
most of these people are landless agri-
cultural labourers, with not even a
single inch of land of their own to live
on. Therefore, I would request the
hon. Minister to make a special provi-
sion for providing free lands to the
Scheduled Caste people in the rural
areas, apart from the loans and other
aid given for construction of houses.

Another point I wish to state in this
connection is the question of making
arrangements for utilising the local
building materials in rural areas. So
far as the building materials that are
necessary for rural housing are con-
cerned, they are more cheaper than
the materials needed for urban
housing. Because, scarce materials
that are needed for building houses,
like cement and other things, are not
so much needed in rural house cons-
truction. Arrangements should be
made to tap the locally available
materials to the maximum extent.
For this purpose, training-cum-pro-
duction centres should be established
in various parts of the country.

15 hrs.
Another point to which I should like

to draw the attention of the hon.
Minister is the exorbitant rent that is
prevalent in Delhi, under his very
nose. I need not go into the details
of the serious housing problem in
Delhi. Several hon. Members have al-
ready pointed out the acuteness of the
problem of housing in Deihi. The
failure of the Governm~nt to provide
accommodation for their own em-
ployees and the increase in the popula-
tion of Delhi year by year have made
the accommodation problem very
acute. in the last two or three years,
rent has increased from 50 to 200 per
cent. in Delhi. The Rent Control Act
is not extended to houses newly built
after 1955. As a result, our capital-
has been virtually a paradise for the
landlords.

In spite of the Rent Control Act,
landlords resort to several methods of
exerting pressure on the tenants and
squeezing the maximum rent possible.
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[Shri Kodiyan]
Fifteen to twenty per cent. of the
monthly monetary income of ordinary
people is being squeezed from them as
rent. In certain cases, the rent comes
to about 40 per cent. also. Therefore,
I would request the hon. Minister to
extend the Rent Control Act to the
newly-built houses in Delhi, that is,
houses built after 1955 and also to
make sufficient provisions in the Jaw
to prevent the flouting of the law by
the landlords.

There are SO many methods to
which the landlords resort, to bring
pressure and squeeze the maximum
rent from the tenants. What a land-
lord who wants to get more rent from
the tenant generally does is this. He
gives notice to the tenant saying that
he wants the building for his own 'use
or that he wants to repair that build-
ing. After some hesitation, when the
tenant approaches him saying that no
other accommodation is available and
so he must be allowed to remain in the
building, the landlord will allow. him
to stay in the house on condition that
more rent should be paid to him. If
this did not succeed, he will approa.ch
the concerned authority and get an
order from him for repairing the house
and the poor tenant is forced to go
out of the house, to go out of Delhi
itself, 10, or 12 miles away, to the re-
habilitation colonies or some other
places. When he returns, he is
asked to pay more rent. Therefore;
the question of controlling the rent at
a .reasonable level is of utmost im-
portance and urgency. I would again
request the hon, Minister to look into
this problem very seriously.

/, Shri K. C. Reddy: Mr. Chairman, I
have listened with deep interest to the
dozen and odd hon. Members who
have participated in' this debate and
referred to various aspects of the
activities of the departments under
my Ministry. I have listened to their
speeches with deep interest and, may
I say, with profit, and excepting for
::l spark here or there, I think I will
be correct if I say that, by and large,
the remarks that have fallen from the
lips of the hon. Members have been
of a constructive and helpful nature.

During the last few months that it
has been my privilege to hold charge
of this Ministry, I have been trying to
acquaint myself with the various pro-
blems that confront us, and endeavour-
ing to devise ways and means to dis-
charge satisfactorily the various
services that are expected from a
Ministry of this kind. As one hon.
Member put it, this is a Ministry that
comes into constant touch with people
of '<illcategories and unless the officers,
those who are in charge of the work
of this Ministry, everyone, from the
topmost man to the very small person
in the category of servant, is 9n his
toes, as it were, and endeavours his
utmost to give satisfactory service,
naturally, there is bound to be some
dissatisfaction.

is to carry forward those
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It has often been said, for example,
taking the C.P.W.D., that it is a pub-
lic waste department, or this depart-
ment Or that kind of department.
But, our endeavour will be to make it I

really a public welfare department-
P.W.D. I hope, before long, in about
6 months' time or 1 year or 2 years or
3 years, the atmosphere will be so
changed that we will have the
pleasure of hearing from others also
that satisfactory steps have been taken
to make this department really a wel-
fare department.

The problems that have been refer-
red to during the debate, if I may say
so, most of them, had come to my
notice during the last three months
ever since I began to give my atten-
tion to the problems and other matters
connected with this Ministry. I
should not be understood to say that
it is for the first time, after I toox
charge of this Ministry, that attention
began to be focussed on the various
vital aspects concerned in the adminis-
tration of these various depart-
ments. Constant endeavours were
being made and there have been
varying degrees of success in res-
pect of the satisfactory solution
of the various problems. What is be-
ing done by the Ministry at present

~
-e-
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is to carry forward those activities 
with greater vigour, with greater en­
thusiasm, keeping in tune with the 
desire and demands of the people at 
large, and to intensify our efforts to 
give better results That is what we 
are attempting to do at the present 
moment

Several aspects have been referred 
to in the course of the debate Much 
as I would like to refer to them, be­
cause of limitation of time, I must per 
force confine myself to a few major 
ones If I have the time, to do so, I 
will be able to refer to minor points 
as well But, if I am unable to refer 
to minor points, I shall see to it that 
the hon Members who have raised 
those minor points receive information 
m due course either by correspond­
ence or otherwise as to what exactly 
is the position with regard to them, 
what the Government has done and 
what the Government propose to do 
\yith regard to them

My hon friend Shn Easwara Iyer, 
who led the debate highlighted the 
conditions of service of the work- 
chargcd establishment particularly in 
the CPW D

I had intended to refer to ''the 
housing problem first and to refer to 
the various aspects of this very com- 
pluated problem, very important and 
v ery \ ital problem but I thought later 
that it is perhaps better that I take up 
this employtr-employee relation ques­
tion first for the simple reason that 
dunng the last two-three weeks the 
country, the Parliament and every­
one have, been more or less intensely 
absorbed m this question of employer - 
employee relationship You are all 
aware as to what thought has been 
given to this problem during the re­
cent weeks You are all aware of 
the various aspects that were brought 
to the notice of the authonties, to the 
Government, and we have been dis­
cussing certain vital aspects relating 
to this problem dunng the last few 
weeks and Government, if I may say 
so, the whole Government, have been 
giving very earnest and close atten­
tion to this employer-employee pro­
blem and after constant deliberation, 
very earnest deliberation, Govern­
ment have come to certain conclusions

and have decided to make a particu­
lar -kind of approach towards an ap­
propriate solution, a satisfactory 
solution of this very vexed problem 

I do not want to go on this occasion 
into the various details of the decisions 
that the Government have taken, but 
I would like to say this that no one is 
more interested than Government in 
creating conditions of service which 
will give complete satisfaction, at 
least maximum satisfaction if not 
complete satisfaction, to the employees 
who are working as a limb of the 
Government, if only for extract­
ing efficient service from the people 
who are paid from the Government 
exchequer to serve the people I do 
not claim for the Government that 
have done all that we could have done 
and I do not claim perfection for the 
Government though Government can 
claim perfection for itself But while 
our endeavour has been of a certain 
nature and of a certain degree, I 
would like to say that during the last 
few wetks we have intensified our 
efforts and we are trying by various 
methods and by making various ap­
proaches to give this problem the 
thought that it deserves and to evolve 
formulas and to devise methods 
wherebj we do not have, to sit up 
only when trouble starts or when 
the strike has been notified, as one 
hon Member put it, but it has been 
engaging our constant attention all
11 ng the line And speaking for mv 
own Ministry, I can tell the hon Mem­
bers that since the last three month1 
if anything has occupied my attention, 
if anything has occupied more
of mv time than any other sub-
jict, it ls this subject of employer- 
employee eolations I have spent 
houi;, and days over this problem and 
1 am happy to say that with the willing 
co-operation and assistance of my 
officers and with the co-operation of 
the employees’ unions, we have 
come to a stage where I can
modestly claim that we have solved
some of the problems that were pend­
ing since a longjbme, perhaps owing 
to good rejsolls 

£5e-f£ras the C PW D  work charg- 
•''td staff are concerned, I have discus­

sed with the unions over the laat two-
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[Shri K. C. Reddy] 
three months on several occasions 
their problems and I should not be 
considered to be immodest if I were 
to say that the representatives of these 
unions have come to me and said that 
by and large they are satisfied with 
the various problems that have been 
tackled and while they are thankful 
for what has already been done and 
what is proposed to be done, they 
look forward with hope that their re­
maining problems also will be solved 
to their satisfaction I would like to 
assure the employees’ unions that the 
remaining problems also will be solv­
ed according to their hope, if not to 
their full satisfaction. In this connec­
tion I would like to say this. The hon. 
Member, Mr. Easwara Iyer, has refer­
red to a number of demands that have 
been pending since a long time so far 
as C.P.W.D. work charged staff is con­
cerned I have got that list. I have 
also got a list of demands in respect 
of which we have been able to meet 
their grievances and a list of demands 
in respect of which we have to wait 
for some time to come before we take 
a final decision.

Several cut motions have been given 
by Mr. Easwara Iyer. Out of 'he 46 
or 47 cut motions that have been re­
ceived, practically about 50 per cent, 
if not a greater per cent., relate to the 
conditions of service of the C.P.W.D. 
work charged staff, about whom 
during the last few weeks we have 
been able to take many decisions. I 
am not going to refer to all of them. 
I will not refer to minor matters lvke 
granting of tools allowance or sanc­
tioning of uniforms or compensatory 
allowance in special localities etc. etc. 
They seem to be more or less of a 
minor nature and I can only say this 
that more than 50 per cent, nearly 
75 per cent., of the demands of the 
employees have been more or less 
conceded.

With regard to the main issue, 
namely, that of treating the work 
charged establishment people as regu­
lar employees, I would like to say 
this. I do not want to go into the 
history of the work charged establish­
ment, why such an establishment

came up, how it grew, its genesis, its 
obligations, its present position, its 
future prospects etc. I do not think 
this is the time to weary the House 
with such aspects of the question. 
The work charged establishment, :is its 
very designation shows, grew round 
certain works sanctioned from time to 
time and the assumption is that -vhen 
the work is closed down this estab­
lishment would not be ordinarily 
needed. But we have found by ex­
perience during the last 30 or 40 years 
that certain categories of the work 
charged establishment staff have been 
■kept on in service because the tempo 
of work has increased and certain 
categories of people have been conti­
nuing more or less in constant service 
though they have been deemed to be 
merely temporary work charged es­
tablishment people That is the pro­
blem What to do about it? We have 
given considerable thought to this 
question during the last few years and 
I am happy to say that we have come 
to a conclusion as to how to approach 
this question

So far as the non-industrial em­
ployees are concerned, who are part 
of this establishment—about 2,000 or 
2,500; 1 am not sure about the 
figures—I am glad to say that a deci­
sion has been taken that that part of 
the work charged establishment will 
be converted into regular service of 
the Government and their staff will 
get the same treatment as the other 
regular employees of the Government 
of India With regard to the balance, 
namely, industrial workers, out of the
10,000 and odd that will remain, about 
50 per cent., if not a slightly higher 
figure 'than that, who have put in 
three years of continuous service will 
be declared to be permanent and all 
of them will get the benefits that ac­
crue to Government employees who 
are declared to be permanent; that is 
to say, they get the same leave, same 
dearness allowance and other facilit­
ies that regular government employees 
get. With regard to the remaining 
people, we are trying to see what 
could be done like quasi-permanency
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and so on and so forth. Anyway, I 
am in a position to claim that we have 
made some rational approaches to­
wards a solution of this problem and 
I hope that the employees will be 
more satisfied than dissatisfied with 
the approach that we are making in 
this Question and, in course of time, 
if there are any difficulties, we will 
try to solve these difficulties to out 
mutual satisfaction.

I said that tools and maintenance 
allowances have been sanctioned. The 
order has been issued and I do not 
want to weary the House with the 
scale ot allowance that we have sanc­
tioned.

Then a point was made by hon. 
Member that these workers should be 
treated in the same way as other Gov - 
ernment employees in corresponding 
salary scales It has been agreed that 
the Government contribution to the 
contributory provident fund shall be 
raised from 6} per cent, to 8-1/3 per 
cent as it is prevailing in some other 
departments of the Government of 
India This concession will be allow­
ed to the Central PW.D. press 
workers

There are a number of other matters 
in respect of which we have taken a 
decision and I do not want to take up 
the time of the House by reading all 
of them. I hope that as a result of 
this approach to this question, there 
will be cordial relations between the 
employers and the employees. In 
this connection, while our approach to 
this question as a Government is a 
friendly one, I would like to make an 
appeal to the employees to go about 
their work in a disciplined way and to 
give full value for the wages that are 
paid to them, by way of satisfactory 
work. That is by the way. ff

While I am on this subject of em- 
ployer-employee relations I would 
like to say a word about the press 
workers. Several pomts have been 
made by the hon. Member from Bengal 
about the unsatisfactory condition of 
service of the press workers. I think 
their demands have been very few,

just about half a dozen or so, if I nay 
say so. And (v o  or three of them are 
such that they have to be dealt with 
ultimately by the Pay Commission 
which has just been constituted, as, 
for instance, revision of pay-scales, 
dearness allowances, merger of dear­
ness allowance with pay, and so on. 
The Pay Commission which has been 
constituted will be seized of all these 
questions.

The mam demand of the employees, 
to which we have been giving atten­
tion during the last few days is that 
class III workers who are industrial 
workers should get the same pen­
sionary benefits as class I, II, III and
IV servants are getting. If I were to 
go into the history of this question, 
it will be an interesting one. Before 
1920, these class III servants were, 
getting pension They voluntarily 
came forward and said, we do not 
want pension benefits, we would like 
to have recourse to contributory provi­
dent fund scheme. Then, the pension 
scheme was made more attractive; 
then, they said, we would like to come 
back to the pension scheme. This is 
the history of this matter. But 1 am 
glad to say, as I said earlier when I 
intervened, that Government have 
taken a decision that these class HI 
servants should be treated on the same 
footing as class I, II, III and IV ser­
vants are treated, and they should be 
given these pension benefits.

My hon fnend was uncharitable to 
say that Government did this because 
there was a strike notice. Even if it 
were so, he could have been a little 
thankful; he could have expressed a 
word of praise or thankfulness for 
what has been done. I do not mind 
it, so long as the press employees have 
got it, so long as the press employees’ 
demand has been met, I, not only as 
a member of Government today, but 
also as an ex-trade union worker, am 
happy that they have got it, and I 
would like to share their pleasure my­
self, and not criticise that Government 
could have done this long ago, but 
they have done this with bad grace, 
and so on and so forth. It is left to
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So, all this organisation
up. It has been our end
all these things in order
the organisation.

[Shr i K. C. Reddy]

the choice of each individual hon.
Member, what language he should use,
and how he should express it. I
should not quarrel with my hon.
friend On this score. That is all that
I can say about it.

Certain other decisions have been
taken with regard to one or two
other matters concerning the press
employees, but I would not like to go
into the details, and I shall leave the
matter at this. Other matters also
which are being pressed on behalf of
the employees by the unions are be-
ing given very careful attention by
Government.

So far as the C.P.W.D. is concerned,
some hard words have been said.
These hard words have become so
routine in the sense that they are
being said, I do not know, for the last
how many years, that one finds it
difficult to exactly measure their
value. I have been hearing the same
thing about the C.P.W.D., since I was
a lad of ten; for about forty years and
more, I have heard the same thing
from several platforms, from several
persons, highly-placed as well as
lowly-placed. I would plead for some
charity ....

Shri V. P. Navar: Give us an
occasion.

Shri K. C. Reddy: for some
objective view of the whole picture,
and not to take a dark spot in a
picture, and say the whole picture
is dark. That is not fair. That is
not, I thirrx, the proper way of look-
ing at things.

I am conscious, and I am
aware, that all is not per-
fect in the C. P. W. D. If I may
say so, all is not perfect with anyone
of us. All is not perfect with Gov-
ernment; all is not perfect with any
other sphere of activity in which the
country is engaged. So, we have to
very carefully find out what exactly
the disease is and then apply the
remedy. The remedy is the toning up
of the morale of the whole nation, if
I may say so, broadly speaking.

Shri M. P. Mishra (Begusarai) : That
is a verv hackneyed phrase.

8503 Demands [or Gn

from time to time and to
light the defects in the WOl
department. We have got
these checks and coui
And why? We have the
has been found that there
thing wrong which has
checked.

Shri K. C. Reddy: But that will take
time. It is a very vast problem. It
is a national problem.

Shri M. C. Jain: If the Minister
would compare the standard of the
officer in his department with that of
an officer in any other department, of
the same rank, he will see the corrup-
tion prevalent in his department.

[MR. DEPUTY-SPEAKER in

Shri K. C. Reddy: It is not so much
the nature of the officials of the
various departments. It is more the
nature of the work that these depart-
ments do. The nature of the work
that the C.P.W.D. does is different
from the nature of the work that 'the
other departments do, and this raises
all sorts of complications and oppor-
tunities, or temptations or whatever
they may be, both for acts of inviting
criticism and also temptations for
others to criticise.

We have got a proverb in our
language-I thirrk there is a similar
proverb in the other language too-
that if a person even drinks butter-
milk under a date tree, it will be said
that he is drinking toddy. So, what-
ever the C.P.W.D. may do under any
circumstances, it So happens that it is
said that there is something wrong
there, and there is corruption there.

Anyway, I should not be under-
stood as saying that I am making out
a case that there is no corruption in
the C.P.W.D. The very fact that we
have too many checks and counter-
checks in the C.P.W.D. is precisely to
avoid this corruption. We have got
tender schedules. We have got so
many specifications, and. so On and so
forth; we have elaborate forms pre-
pared for this purpose. Then, we have
got the supervisory organisation.
Then, we have got the vigilance orga-
nisation. The latest one is the Techni-
cal Audit Cell, which is independent
cf the C.P.W.D .....

....

One hon. Member said t
lance organisation is not (
vigilance work. The HOI
I suppose that a few wee
it came to the notice of
that some Vinaynagar 1'1<
been built up to specifi
that there was something

I We had our Chief Techni
to go into this question;
the whole thing, made E
then submitted a repor
House is aware that, on
tarian view, however m
not like to take action 0
yet, in the interests of it
and in the interests of t
had to suspend about e
and we have suspended'
the result of the vigilar
has been going on in re

Shri Dasappa: May I
meant by oral warnings

Shri K. C. Reddy: I ai
to the hon. Member. I
have got very little time

Shri V. P. Nayar: Ma
question of the Minist
yield to me.

Mr. Deputy-Speaker:
is not yielding to anyor

Shri K. C. Reddy: Th·
took exception when I
said one or two things
speaking, and I would
hon. Member to interve
speaking.

~.....•
~.£.~

Shrimati Parvathi Krishnan (Coirn-
batore): It is all disorganisation.

Shri K. C. Reddy: .... where techni-
cal men have been appointed with a
view to check and examine and se.

Shri V. P. Nayar: If I
the Minister, may I as:
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Reddy: .. ,. where techni-
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ck and examine and sea

The Minister s.avs that there are so
many checks and counter-checks,
schedules and what not, for checking
up the work. How is it that in spite
of so many checks and counter-checks
and schedules, the contractors are al-
ways able to quote far less than the
estimates, unless it be that they use
the wrong material and get the work
approved by some nefarious ways?
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Shri K. C. Reddy: I welcome this
intervention of the hon. Member be-
cause he has really posed a very im-
portant issue.

from time to time and to bring to
light the defects in the working of the
department. We have got, therefore,
these cheexs and counter-checks.
And why? We have them because it
has been found that there is some-
thing wrong which has got to be
checked.

[MR. DEPUTY-SPEAKER in the Chair.]

So, all this organisation has grown
up. It has been our endeavour to do
all these things in order to tone up
the organisation.

One hon. Member said that the vigi-
lance organisation is not doing enough
vigilance work. The House is aware
I suppose that a few weeks ago, when
it came to the notice of Government
that some Vinaynagar fiats had not
been built up to specifications, and
that there was something wrong there,
We had our Chief Technical Examiner
to go into this question; he examined
the whole thing, made enquiries, and
then submitted a report. And the
House is aware that, on a humani-
tarian view, however much we did
not like to take action on the officers,
yet, in the interests of the department--.
and in the interests of the public, we
had to suspend about eight officers;
and we have suspended them. This is
the result of the vigilance work that
has been going On in recent years.

Shri Dasappa: May I know what is
meant by oral warnings?

Shrt K. C. Reddy: I am not yielding
to the hon. Member. I am sorry I
have got very little time.

asx
He

Shri V. P. Nayar: May I
question of the Minister?
yield to me.

Mr. Deputy-Speaker: The Minister
is not yielding to anyone .

one
may

We are up against this problem now.
It is true that the contractors quote
below schedule rates, and that has
resulted in bad quality of work, pub-
lic agitation and Government having
to set up inquiries to go to the root of
the matter. So this is a very compli-
cated problem. We have to be con-
stantly balancing one thing against the
other and then adopting means. and

. 7
methods 111 order to tone up the whole
thing and give better service to the
country.

With regard to C.P.W.D., I would
like to refer to one or two matters
before I go to housing. The objectives
that the P.W.D. should have before it,
according to my humble judgement
after having had some experience with
this department in the last four
months or so, are . economy, speed,
promptness and quality. There should
be economy in building, at every stage.
There should be quality work and
there should be promptness in cons-
tructing these buildings according to
time schedule, and there should also
be promptness in payment of the
claims of contractors or whosoever it
might be. I suppose the department
has been keeping these three objec-
tives in view and I hope it will keep
them in view more and more in future
with a view to obviate or prevent the
constant criticisms that come not only
from the public but, I am free to con-
fess, from other sister departments
and Ministries at some time or other,
and certain other sources.

8hri K. C. Reddy: The hon. Member
took exception when I intervened and
said one or two things when he was
speaking, and I would not like the
hon. Member to intervene when I am
speaking.

Shri V. P. Nayar: If I may interrupt
the Minister, may I ask one thing?
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But I would like to say that it is 

not as if the C P WJ) only i* exclu­
sively to blame for delay or this or 
that Other agencies also come into 
the picture, and it is the job of one 
who is m charge of this work to find 
out where all the difficulties are, how 
much of them is due to the C P WJ3, 
and then plug all the holes and make 
the whole thing a more foolproof 
organisation to give better and better 
service m this particular sphere of 
national activity

A suggestion was made that a high 
power committee should be set up to 
go into this whole question The idea 
is tempting and I would like to give 
it every consideration In the past, 
we have set up committees like that 
But whether a committee of that kind 
is necessary at this stage or could be 
set up at a later stage, and if so, 
what should be its work and whether 
the results that could be achieved 
from such committee would be com­
mensurate with the efforts that are 
put in—all these questions will have 
to be considered I would only say 
now that I would like to give it my 
most earnest consideration

Something was said about contract 
system, that it should be abolished

Shri T B. Vittal Bao: The earlier it 
is done away with the better

Shri K. C. Reddy: Several Members 
referred to it May I invite the atten­
tion of the House to the report on the 
C PW D  and Central Water and 
Power Commission by a committee 
presided over by Shri Kasturbhai Lal- 
bhai7 This is not a very old report, 
being made m 1952 After going 
through the whole question, this is 
what the Committee has said

"We have also examined the 
extent to which work should be 
executed departmen tally as 
against execution through con­
tractors, and our view is that 
departmental execution except in 
respect of works of small size, lŝ

not likely to be economical Hie 
present procedure under which all 
important construction work is 
given out on contract should, 
therefore, continue

Shri V. P. Nayar: What is the date?
Shri K. C. Reddy: 1852
Shri V. P. Nayar: Was it before the 

‘socialist pattern’ or after that7

Mr. Depnty-Speaker: Order, order. 
Constant interruptions in this way 
should not be there

Shri K. C. Reddy: “We consider it 
however important"—this is a matter 
we are taking up currently—“that con­
tracts should more and more be 
awarded only to contractors who have 
the requisite qualified staff for super­
vising the work and who employ such 
staff on a permanent basis”

In other words, they have suggested 
well known, reputed engineering firms 
who have taken up this work I know 
of some m South India and Western 
India but unfortunately there is no 
such firm of contractors in Delhi 
Perhaps we have to encourage the 
constitution of such compames who 
have got engineering talent and who 
can give good service

So this question has been gone into 
very carefully and the considered 
recommendation of the Committee is 
that the contract system should conti­
nue After all, how can we be sure 
that departmental execution will 
result m better economy7 How can 
we be sure that departmental execu­
tion will be free from corruption7 
How can we be sure that departmental 
execution will, by and large, result in 
all good and no evil7 These are all 
matters which have to be considered 
carefully Even supposing we nation­
alise the building industry, what 
happens (Interruptions) ?

Mr. Depnty-Speaker: Constant in­
terruptions will take away the time 
of the debate.
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Shri V. P. Nayar: That is why we do 
not stand to interrupt.

Shri K. C. Reddy: Apart from all 
these considerations, the question 
simply is this: nationalise construction; 
let Government take up the whole 
business at construction. If I may say 
so, Government has got so many 
things on hand today, so many pro­
jects and plans to be executed, so 
many more important and vital things, 
that I for my part would not like to 
take up this building activity also dis­
pensing with all contractors at one 
stroke of the pen. We should give it 
further consideration and for the 
present, I do not think I am in a posi­
tion to hold out any assurance that the 
contract system will be done away 
with.

Regarding C.P.W.D., I do not think 
1 need say anything more. I have got 
every hope that the C.P.W.D. will 
live down the unjust allegations that 
are being made against it and will 
show a clean slate and will be 
above suspicion m every matter 
and that very soon we will have the 
pleasure of hearing from hon. Mem­
bers that there is no room or occasion 
for complaints.. . .  (Interruptions).

In this connection, I would like to 
invite the co-operation of hon. Mem­
bers and the general public. If there 
Is any instance of corruption of a glar­
ing or minor nature and if hon. Mem­
bers or the informants take the trou­
ble to find out whether there is some 
substratum of truth in such complaint 
and then bring it to the notice of the 
higher authorities in C.P.W.D. or the 
officials in the Ministry or to my col­
league or to myself, I hold out the 
assurance that we will pursue the 
matter and wherever punishment is 
deserved, we will mete out punish­
ment irrespective of consequences. 
After all, the country’s interests are 
higher than those of a particular indi­
vidual, A, B or C. So I would like to 
invite the co-operation of hon. Mem­
bers and others to bring to our notice 
such instances and we promise that we 
will try our very best to track down 
the culprits and deal with them.

In this connection, Shri Easwara 
referred to an instance. That is a 
Supplies and Disposals case which has 
nothing to do with C.P.W.D., and that 
is 12 years old—that happened in 
1946. Since then, much water has 
flowed through the Ganges.. . .  (Inter­
ruptions).

Shri Easwara Iyer: What I was say­
ing was that in spite of so many years 
having elapsed, no action seemed to 
have been taken.

Shri K. C. Reddy: I am sorry. I have 
not got the time to read the whole 
report. But I have a document (In­
terruptions) .

Mr. Depaty-Speaker: Interruptions 
can make the debate livelier. But this 
constant commentary is not permis­
sible. I cannot persuade myself to 
believe that some hon. Members are 
helpless and though they make their 
best efforts to restrain themselves, 
they cannot do so.

Shri K. C. Reddy: I have got a
document here.%

Mr. Depaty-Speaker: He ought to 
show the document to me and 
address me.

Shri K. C. Reddy: It is about this 
particular case.

Mr. Deputy-Speaker: Otherwise, he 
invites trouble.

Shri K. C. Reddy: I am addressing
him through you, Sir.

I have got here full information as 
to how this case has been dealt with 
and I think it will take a lot of the 
time of the House to read it.

Shri Ranga: It was disposed of so 
long ago

Shri K. C. Reddy: But, I am willing 
to pass this on to the hon. Member 
who made a reference to that partial- 
Ini- instance. What all I can say is 
Government have taken all possible 
steps in regard to this matter and it 
is not as if the book is closed. We are 
still pursuing the matter and I do not 
know how it will end. This is a very
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old case and that too relating to dis­
posals To base one’s case on this and 
make an allegation of corruption in the 
CPW D is what I cannot understand 
I won’t say more about it

Shri Easwara Iyer: I was not doing 
that

Shri K. C. Reddy: I would now pro­
ceed to housing This is a very vital 
matter affecting the nation My hon 
friend, Shri Dasappa with whom I had 
the privilege of working in the same 
cabinet knows me and I know him 
very well

Mr. Deputy-Speaker: Even then 
none yields to the other

Shri K. C. Reddy: He was rather 
very eloquent here over the fact that 
the glow of freedom should be felt by 
tht rural population Not only the 
Slow but I would like to use a much 
better word, not for the sake of 
rhetoric I would like to say really 
that the rural people should enjoy 
benefit of freedom in an increasing 
and ever increasing degree m all res­
pects, not only in respect* of housing 
I think I am more a villager than my 
hon friend 1 have lived in a village 
even after coming out of the college, 
for a good number of years and I claim 
to know the rural problem somewhat 
I would like to say m all earnestness 
that I am proud is possible to give th 
to do whatever is possible to give the 
maximum of amenities and service to 
our suffering rural human brethren 
There can be no mistake about it The 
Community Project Administration is 
one of the major activities which are 
mainly intended for the benefit of the 
rural areas There are so many other 
schemes also

Coming to rural housing, it is a stu­
pendous problem There are 5 lakhs 
and odd villages and so many houses— 
I cannot calculate their number 
readily—and on a modest estimate, if 
we want to do something about this 
matter, worth the while, it will require 
Rs 2,500 crores, if not Rs 4,000 
crores

We have been talking about the 
Five Year Plan, we have been talking 
flbout our resources; we have been 
talking about priorities etc To tackle 
it satisfactorily, a sum of the order of 
Rs 2,500 to Rs 4,000 crores is needed

Let me say what my experience was 
some 6 or 9 months ago when I went 
to Russia I had a useful tune there 
and I was looked after very well I 
had occasion to meet a number of high 
dignitaries there I had discussions 
with many of them, not excluding the 
highest of them in the Governmental 
field When we were discussing, I put 
one of them a question. What is it 
they have been able to do with regard 
to rural housing7 The reply that I 
got was that they had other matters 
to look to though they had been tackl­
ing that during the last five Five Year 
Plans “Now, we have no particular 
grandiose scheme All that we are 
doing today is to give them some 
material and other aid for the villag­
ers themselves to put up their build­
ings” If that information is old and 
out of date and if there are any other 
documents or materials available to 
our hon friends, I would be happy to 
know them This is the first-hand 
information that I have got so far ~ 
rural housing is concerned in Russia, 
about what Russia has been able to 
do though it is in the sixth Five Year 
Plan I am not criticising

Dr. Sushila Nayar (Jhansi) I would 
like to interrupt the hon Minister at 
this point for a moment Soviet Gov­
ernment not only supplies them with 
materials, but detailed instructions, 
the detailed plans and supervision and 
the people then go and build their 
houses That is what we want here 
also

Shri K. C. Reddy: The hon Mem­
ber is anticipating me if I may say so 
This is a stupendous problem and I 
will refer to it a little later after refer­
ring co some general aspects of this 
housing problem.
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So far as the Central Government 
is concerned, realising that this hous­
ing problem was one to which we 
should give as much attention as pos­
sible, in 1952, we initiated the Subsi­
dised Industrial housing Scheme; in 
1954, *•■•' i-:*.;iteJ the Low Income 
Group Housing Scheme. This was 
followed up in 1956 by the Slum 
Clearance and Improvement Scheme 
and the Plantation Labour Scheme. 
All these 4 schemes are being
worked out. It is true that we 
have not been able to make
as much progress as we had
intended to. It is also true that the 
allotments, poor as they were com­
paratively speaking, have not been 
fully utilised. Maybe the fault of the 
State Governments; maybe the fault 
of the Central Government or maybe 
the fault of the people who are to be 
the beneficiaries but who did not come 
forward to make use of all these faci­
lities or schemes. I am not trying to 
apportion blame between this agency 
and that agency. There were some 
procedural difficulties also and some 
other bottlenecks which we are trying 
to remove one by one. In recent weeks 
we have passed an order which will 
make these easily available to the 
people so that they may utilise these 
grants for the purpose for which they 
are intended. I shall not go into 
details. But the fact remains that all 
these are urban schemes as I may call 
them.

We have come to feel that there is 
something more that we should do in 
regard to this matter. It was stated 
by some of my hon. friends that what 
is provided, Rs. 120 crores for these 
housing schemes is too poor. I admit 
it is not a big figure. With reference 
to a vital matter like this, Rs. 120 
crores is nothing. In the First Five 
Year Plan only Rs. 38 crores or Rs. 40 
crores was provided. In the Second 
Plan, it is Rs. 120 crores, for housing 
purposes; but we should be able to 
spend at least Rs. 1,000 crores and not 
Rs. 120 crores. (Interruption). We have 
been giving thought to this question 
and I would like to take this opportu­
nity to read out to the hon. Members 
file housing policy of the Government

The housing problem in the eounftry 
is one of great magnitude and com­
plexity which will require large scale 
finances and a concerted drive on the 
part of individuals, , co-operatives, 
State Governments and the Centre 
over a number of years on a planned 
basis. In the urban areas one of the 
main problems is bridging ‘ the gap 
that exists between the economic rent 
and the social building costs in parti­
cular. The sector of population 
which is hit hardest by this pheno­
menon naturally consists of persons in 
the low income groups.

The three Housing Schemes of tip 
Government of India now in operation 
for the urban areas are the Subsidised 
Industrial Housing Scheme, the Slum 
Clearance and Improvement Scheme 
and the Low Income Group Housing 
Scheme. The present pattern of fin­
ancing these schemes is one of sub­
sidy and loan in the case of the Sub­
sidised Industrial Housing Scheme and 
the Slum Clearance Scheme and loan 
to State Governments for disburse­
ment to co-operatives and individuals 
in the case of the Low Income Group 
Housing Scheme. The Subsidized 
Industrial Scheme was initiated in 
1952 while the other two schemes 
were initiated later on as already 
indicated. These Schemes have 
hitherto benefited only a limited num­
ber of people.

It has been recognised that the 
scope of the current Housing Schemes 
has to be enlarged to serve a much 
larger number of people. It is also 
recognised that Government will have 
to subsidize, in some cases substan­
tially, the housing meant for the 
industrial workers, the slum dwellers 
and sweepers whose income is too 
meagre to enable them to meet the 
rent of even houses built to the barest 
minimum specifications and standards. 
It is clear, however, that since our 
resources are not unlimited, a priority 
will have to be given in the matter of 
subsidy to those whose need it the 
greatest. There are others whose 
demand for housing is equally press­
ing but who could perhaps do without
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the element ot subsidy from Govern­
ment. To such persons it will be a 
great help if arrangements could be 
made to enable them to obtain land 
and loan finance to build their own 
houses or to buy them from govern* 
mental and semi-governmental agen­
cies or to secure them on a rental 
basis.

In the light of the considerations 
mentioned above, it is proposed to set 
up bousing corporations in the various 
States to provide loan finance with 
the Central Government and, in some 
cases, the State Governments provid­
ing the necessary subsidy also. It is 
Intended that these institutions will 
channelise into housing, funds drawn 
from the private sector as well as 
banks, investment companies and fin­
ancial institutions supplemented by 
funds from the Life Insurance Corpo­
ration and the Employees Provident 
Fund Account, etc. The Corporations 
will give long term loans on reason­
able rates of interest. In this propos­
ed scheme the highest priority would 
be given to provide money for the 
acquisition and development of land 
to be made available to builders on a 
no-profit-no-loss basis. It is also
Intended that State Governments will 
be asked to use Government land for 
the construction of houses meant for 
the low income groups as a part of 
their contribution towards subsidy.

Every effort will be mqde to ensure 
that the various building agencies 
including governmental bodies have a 
flexible approach in the matter ol 
construction specifications so that indi­
genous building materials are used to 
the maximum extent possible and 
there is no undue demand on scarce 
materials.

Realising the growing importance of 
housing today and the peed for clear­
ing the slums, Government has set up 
In the Ministry of Works, Housing and 
Supply a separate Department of 
Rousing under a Housing Commission­
er, who will be supported by appro­
priate staff—technical, administrative

a^d financial, so 'hat the implementa­
tion of the housing schemes proceeds 
expeditiously and in an efficient man­
ner. It is to be hoped that such of 
the State Governments as have not set 
UR separate organisations tor housing, 
will do so without delay. The Gov­
ernment of India have separately an­
nounced a rural housing scheme. The 
essential features of the scheme have 
b^en mentioned in a statement that 
h*s been placed on the Table ot the 
House today in reply to a question 
that was tabled on the subject.

The main object behind this policy 
is to create conditions under which 
mt>re and more money could be spent 
on. housing programmes. Our target 
is 1,000 crores of rupees instead of 
this Rs. 100 crores.

My hon. friend, Shri Dasappa, said 
that we were not going about this 
question with a certain amount of 
drive. He wanted a drive in order to 
have something worthwhile. While 
Promising that drive, I seek his co­
operation to see that all the State Gov- 
ertiments, eo-operative institutions and 
al\ the other agencies that are in this 
field,—individuals not excluded—take 
un this work in all earnestness and 
fall in line so that we can really 
launch a big large-scale drive in order 
to achieve something worthwhile in 
respect of housing.

I have noted several suggestions 
that have been made. Enough money 
is not being allotted to slum clear­
ance schemes; subsidy should be given 
to rural housing schemes. Suggestions 
of this nature have been made. Gov­
ernment will look into all of them. So 
fat as slum clearance is concerned, 
during the last few weeks we have 
been able to sanction several schemes 
tnjxn Madras and Andhra and some 
other places too. We have written to 
the Chief Ministers to send their 
schemes as expeditiously as possible. I 
have myself followed it up by per- 
social letters and I am quite sure that 
they will not lose the opportunity of 
®%king use of the finances that are
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forthcoming from the Central Govern­
ment and do something really elite* 
tive in the respective States. X am 
quite sure about it.

Hie hon. lady Member, Shrimati 
Tarfceshwari Sinha, asked me this 
morning about something that has 
been said by the Finance Minister 
about the rural housing scheme or the 
slum clearance scheme. The refer­
ence was, I believe, to slum clearance 
scheme and not so much to rural 
housing. It is true that he discussed 
this with the Chief Minister of West 
Bengal. I am aware of it and from 
the West Bengal Government, we have 
received schemes costing Rs. 7 crores. 
We are giving our attention to that 
question. So far as rural housing is 
concerned, I am not aware of what 
my hon. colleague has said and that 
is why I said that I did not know 
about it much.

What we are now trying to do with 
regard to rural housing is only a 
beginning. I would like to assure my 
hon friend, Shri Dasappa and others 
also, who complained that what we do 
is small I am fully conscious of the 
fact. It is only a modest beginning 
and we are taking up only a sort of a 
pilot programme It is not a big pro­
gramme at all when we consider that 
part as against the whole. As I said 
it will require about Rs. 3,000 or 
Rs 4,000 crores We are making a 
modest beginning.

The Home Minister is giving subsi­
dies to Harijans and Scheduled Castes 
and others for building houses in the 
rural areas. The Commerce and In­
dustry Ministry is giving something. 
The other Ministries are giving some­
thing. This morning, I have said that 
this provision and all the other grants 
that are available from the other 
Ministries might be pooled together 
and I hope there will be something 
from which we can draw and achieve 
some results by the end of the Second 
Plan period.

The hon. Member referred to the 
First" Plan and the first year of the 
Second Plan. True. No one would 
have been happier than the Govern-, 
ment, if we had been able to do some-1'

thing worthwhile in the programmes 
in the First Plan. But, we are ton y  
that we were not able to make • 
beginning so far as this scheme It 
concerned in the first year at the 
Second Plan. But. it is a matter of 
some satisfaction for me that we are 
now in a position to make a begin* 
ning and it shall be our endeav­
our to galvanise our efforts in the 
proper direction in order to make this 
scheme go forward with the necessary 
drive, as my hon. friend put it. We 
shall do it to the extent that we can 
exert our moral influence and only to 
that extent we shall be able to make 
an effective contribution in regard to 
this matter.

It should not be forgotten that the 
basic responsibilities in these matters 
lie with the State Governments. I am 
saying this not with a .view to evade 
responsibility or to do anything of the 
kind. I say that it is a matter of fact 
so that all of us can take note of 
these basic facts. The Central Gov­
ernment can only guide and give 
grants and give the technical know­
how and lay down the plan and 
schemes It is the State Government 
and the State Government alone that 
can do the rest. As one who had some 
experience of the State Government 
for five years, I know that unless the 
State Government comes forward to 
utilise all the facilities made available 
by the Central Government, the Cen­
tral Government by itself cannot do 
anything worthwhile. It is so not only 
with regard to this scheme but with 
regard to various other schemes.

An hon. Member referred to the 
matching subsidy. When there is a 
final scheme, there win be no match­
ing subsidy or anything of that kind 
and that difficulty will not continue to 
be in the way of satisfactory imple­
mentation of a programme of this 
kind.

Certain other points were referred 
to and I will seek the indulgence pf 
the House to say a few words about 
those points. An hon. Member refer* 
red to want of accommodation to class
IV servants. I have got the figures 
here. I do not know when from be
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got his figures. My figures go 
to show that the present demand— 
on date—for class IV guarters is 
15,219. We have been able to provide 
accommodation up to 5897. The per­
centage is 40. I would also like to say 
a few words about A, B, Cl, C2, Dl, 
D2, and E types of accommodation. 
The percentages with regard to these 
are 58, 37, 53, 61, 31, 23 and 39.

This is the position in respect of 
each category of accommodation. It 
only goes to show that we have got 
a good deal of building programme 
with regard to all categories before we 
can say that we are in the happy 
position of being able to meet even 50 
per cent or 60 per cent of the demand.
16 hrs.

The same goes for office accommoda­
tion. The demand for office accom­
modation today in Delhi is 40 lakh sq. 
ft. We fall short by 5 lakh to 6 lakh 
sq. ft. That too how? Our hutments 
which we have got in several places 
in Delhi between them account for 19 
lakh sq. ft. We have got only 34 lakh 
sq. ft. and out of that our hutments 
account for 19 lakhs and about 5 lakh 
sq. ft. are rented accommodation in 
the houses of old princes. That shows 
what a lee-way we have to make up 
before we can be anywhere near of 
meeting the full demand in this coun­
try.

.A'question has been raised of shift­
ing Government offices from Delhi. It 
should not be said that we are making 
no efforts in this direction. Some 
friends said, why not go to Jodhpur, 
Jaipur, Alwar etc. etc. We wrote to 
all the State Governments after the 
reorganisation of States to let us know 
what accommodation they could spare 
for use by the Central Government in 
their respective States. They have 
their own difficulties. They have got 
to assess their own requirements. 
Excepting the Government of Bombay, 
who have offered some amount of 
accommodation, no other State Gov­
ernment has been in a position to tell 
us definitely, here is some accommo­

dation, please take it and come. What 
are we to do?

It was pointed out that we should 
send our officers to find out whether' 
there is accommodation. I have sent 
my officers. However much I may try 
by sending officers and all that, I can­
not go to a State and occupy some 
accommodation there unless the State 
Government is willing to take us there.

That is the position so far as one 
side of the picture is concerned. The 
other side of the picture is, by and 
large, we are not willing to move out 
of Delhi.

Shri T. B. Vlttal Bao: That is the 
crux of the problem.

An hon. Member: Hie cat is out of 
the bag.

Shri K. C. Reddy: The cat has
always been out of the bag; it is not 
coming out of the bag for the first 
time now. There is nothing new com­
ing out of the bag. We are giving our 
very serious attention to this and I 
can say, so far as my Ministry is con­
cerned we have more or less decided 
to remove one department of this 
Ministry to a place outside Delhi. That 
may be a small department, we have 
not yet taken a final decision. That is 
the department of explosives—we have 
decided to remove explosives from 
Delhi. Anyway, I would like to assure 
the hon. Members that every endeav­
our will be made to remove as many 
offices as possible from Delhi. I would 

> also like to add, if the Members will 
have any satisfaction from that, that 
we have taken a decision that no new 
offices can come to Delhi without per­
mission at the highest level. That is 
a negative approach to the problem.

Shri T. B. Vlttal Kao: Put a stop to 
that.

Shri K. C. Reddy: I would like very 
briefly to refer to a few other matters 
to which reference was made by a 
number of speakers. It was my idea 
to give facts and figures with regard 
to the various housing schemes to 
show what allotments were made, 
what progress ha* been made and all
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tbal I think they are all in the state­
ment* which Government has placed 
on the Table and I should not weary 
the House by repeating those figures.

With regard to plantation labour 
scheme, out of six or seven States it is 
only one State that has come forward 
to make use of that scheme; other 
States have not been able to make use 
of that scheme because they have to 
frame rules and so on, and complete 
the preliminaries before making use 
of the scheme.

Shri T. B. Vittal Rao: Which is that 
one State?

Shri K. C. Beddy: The question may 
be left unanswered. It is a State 
where there are large number of plan­
tations (Interruption). It is Kerala.

Shri V. P. Nayar: We want other 
States to follow our lead.

Shri K. C. Beddy: 1 can give an 
instance where Kerala has not come 
forward to take advantage of a scheme 
to the same degree that other States 
have come forward to make use of 
that.

Then, Sir, I would like to say a word 
about our presses. Some critical state­
ments have been made about our 
presses. We have been increasing our 
capacity during the last few years. We 
have doubled it, if not trebled it—I do 
not know what our exact capacity now 
is

Shri T. B. Vittal Rao: Even then we 
get our proceedings printed after one 
year.

Shri K. C. Reddy: I am coming to 
that. We have built two new presses 
in recent years. We have now built a 
separate press at Farida bad for parlia­
mentary printing purposes, in addi­
tion to the work that may be dr>nr in 
Delhi. It is true that there is a good 
lot of delay, but our activity has 
increased so tremendously during the 
last few years, The number of pages 
of proceedings printed are much more 
than what it was before. Our activity 
has increased and it goes on increas­

ing. It is a race between the matter to 
be printed and the number of presses 
that have to print it  We are trying 
to catch up one with the other and Z 
hope we will become even one of these 
days.

I have already referred to the 
demand of the press workers. As 
regards the shifting of the Calcutta 
Press to Santragachi, 'that is in our 
programme, but I do not know, with 
the foreign exchange difficulty, how 
soon we will be able to do it  But; 
that is a matter which is very much 
borne in mind by the Government.

About Ashoka Hotel, I was more 
more than gratified that it got a dean 
bill. No criticism was made. The 
one hon. Member who spoke of it was 
all praise for that. When the full 
facts about Ashoka Hotel will be plac­
ed before this House, I have not the 
least doubt in my mind that even 
those who have got some unfavour­
able notions about this hotel will 
revise their opinion. I would like to 
read one or two objective statements 
about this Ashoka Hotel by people 
who had been here from outside India, 
This is. Sir, Traveling on the FriSig*, 
a publication by a very well known 
travel agency. It is by one Mr. Hem­
phill, President of the American 
Society of Travel Agents (ASTA), one 
of the most influential travel agents in 
the whole world They have got con­
siderable influence. After coming to 
Delhi and seeing Ashoka Hotel this is 
what he says:

“But today here in Delhi, by
contrast with the old India.........
I find at the new, government, 
Ashoka Hotel . . . ”

Some people are very unhappy afeout 
the name. I do not know why they 
should be unhappy.

Shri T. B. Vittal Rao: Who is un­
happy?

Shri K. C. Reddy: Then was some 
criticism even today. The other day, 
I think it was Shri Mukerjee who 
asked, why have the name Ashoka
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[Shri K C Reddy]
Hotel, why not have Jehangir Hotel 
or something like that. That ia by the 
way Mr Hemphill goes on to say:

*' Ashoka Hotel, the finest 
and most modem accommodations 
east of Europe From the fifth- 
floor, four-room suite which the 
management has assigned to me 
I can almost feel that I am a . ..

The words that he used are unhappy.
44 modem Moghul.........”

(Interruptions)
Then it continues:

" as I look over the new 
embassy district towards the 
magnificent buildings, domes and 
arches of the capital and realize 
that here is a new India rising 
Phoenix-like from the dust and 
ashes of the past”

Then, here is another statement which 
I would like to share with the House. 
This is from a Newsletter, a 
published document I will read only 
one or two sentences and not all the 
details

“It may be mentioned here that 
the Taj Mahal Hotel was a losmg 
proposition for a number of 
years ”

Ai^d, that is the cue with many of 
the hotels of this size anywhere in 
the world

“Perhaps after the first World 
War it began to pave its way. 
Today it is very difficult to get 
accommodation in it The high 
standard initiated by the founder 
is being maintained ”

Then it goes on to say:
‘Similarly, the starting of 

Ashoka Hotel in Delhi is a far­
sighted proposition Numberless 
delegations from outside India 
visit the capital of India. Any 
attempt to lower the standard 
with a view to economise the 
expenditure is a short-sighted

measure. A  German delegation 
of eminent businessmen who 
stayed in the Ashoka Hotel 
during their recent visit to Delhi 
told their friends in Bombay 
that the standard of the Ashoka 
Hotel was higher than in any 
Hotel in Germany and it should 
be ranked as one of the best 
hotels in the World.”

It further says—I do not know if Z 
could make a reference to it—“It is 
hoped that the Members of Parlia­
ment”—that is what the writer of 
this letter says—“will stand by the 
Prime Minister and see that the high 
standard is maintained in the Ashoka 
Hotel to establish a reputation of 
India’s capital. In the course of 
time” .. it may be three years, four 
years or five years... ."Ashoka Hotel 
will be a sure money-spinner” . So 
much for the Ashoka Hotel.

Now, I would like to conclude my 
speech I may say once again how 
grateful I am for the helpful sugges­
tions that have been made by the 
Members who have participated in this 
debate 1 think I was profited by 
them and such of the points that I 
have not been able to touch in the 
course of my speech will be taken 
note of and it shall be my endeavour 
to attend to them. On our part we 
shall do everything that is possible 
in order to make, as I said, in the 
course of my speech, this department 
really a public welfare department.

Mr. Deputy‘Speaker: Shn Hemraj
has sent an intimation that he intend* 
to move cut motions 1367, 1368 and
1369, but that was received at 
3-30 p .m  It is time-barred and it 
cannot be permitted now. Now, I 
shall put all the cut motions, to the 
vote of the House.
All the cut motion* were put and 

negatived.
Hr. Deputy-Speaker: I shall now 

put the Demands to vote.
The question is :

"That the respective gums not 
exceeding the amounts abown in
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the fourth coltnpn of the Order 
Paper, be granted to the President, 
to complete the aums necessary 
to defray the charges that will 
come in course of payment during 
the year ending the 81st day of 
March, 1968, in respect of the 
following heads of demands 
entered in the second column 
thereof:—
Demands Nos. 92, 98, 94, 95, 96, 132,

133 and 134” .
The motion was adopted.

[The motions for Demands for 
Grants which were adopted by the 
Lok Sabha are reproduced below— 
Ed.]

D e m a n d  N o . 92—M in is t r y  or W o rk s, 
H o u sin g  an d  S u p p l y  

“That a sum not exceeding 
Rs. 32,67,000 be granted to the 
President to complete the sum 
necessary to detray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1958, in 
respect of Ministry of Works, 
Housing & Supply’

D e m a n d  No. 93—S u p p l ie s  

“That a sum not exceeding 
Rs. 1,52,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1958, in 
respect of ‘Supplies’

D e m a n d  No. 94—O th er  C iv il  W o r k s  
“That a sum not exceeding 

Rs. 12,05,47,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1958, in 
respect of *Other Civil Works’ ” .

D e m a n d  No. 95—St a t io n e r y  an d  
P r in t in g  

“That a sum not exceeding 
Rs. 4,02,37,000 be granted to the 
President to complete the sum

necessary to defray the diaries 
which will come in course of 
payment during the year ending 
the 31st day of March, 1958, in 
respect of ‘Stationery and Print­
ing’ ".

D e m a n d  No. 96—M isc e lla n e o u s  
D e p a r t m e n t s  a n d  E x pe n d itu r e

UNDER THE MINISTRY o r  WORKS, 
H ousing and  Supply

"That a sum not exceeding 
Rs. 52,02,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1958, in* 
respect of ‘Miscellaneous Depart­
ments and Expenditure under the 
Ministry of Works, Housing and 
Supply’ ” .

D e m a n d  No. 132— D elhi C a p it a l

O u t l a y

“That a sum not exceeding 
Rs. 4,27,69,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1958, in 
respect of ‘Delhi Capital Outlay* ”.

D e m a n d  No. 133— C a p it a l  O u t l a y  o n  
B u ild in g s

“That a sum not exceeding 
Rs. 2,67,59,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course at 
payment during the year ending 
the 31st day of March, 1958; in 
respect of ‘Capital Outlay on 
Buildings'

D em a n d  No. 134—O th er  C a p it a l  O u t* 
•LAY OF THE MINISTRY OP W o rk s, 

H o u sin g  an d  S u pply

“That a sum not exceeding 
Rs. 1,25,88,000 be granted to the 
President to complete the sum
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necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of 'Other Capital Outlay of .
the Ministry of Works, Housing
and Supply'''.,

MINISTRY OF HOME AFFAIRS

Mr. Deputy-Speaker: The House
will now take up discussion of the
Demands far Grants Nos. 51 to 63
and 120 relating to the Ministry of
Home Affairs. As the House is aware,
eight hours have been allotted for
the Demands of this Ministry.

There are a number of cut motions
to these Demands. Hon. Members
may hand over at the Table within 15
minutes, the numbers of the selected
cut motions which they propose to
move. I shall ask the Members to
move. them, if the Members in whose
names those cut motions stand are
present in the House and the motions
are otherwise in order.

The time-limit for speeches will,
as usual, be 15' minutes for the
Members including movers of cut
motions, and 20 to 30 minutes if neces- .
sary, for Leaders of Groups.

I have also received intimation that
there are some hon. Members who are
particular that they should be allow-
ed time today because they are
leaving this evening. Therefore, I
will try to accommodate them.

DEMAND No. 51-MINISTRY OF HOME

AFFAIRS

Mr. Deputy-Speaker: Motion moved:

, "That a sum not exceeding
Rs. 1,53,81,000be granted to the
President to complete the sum
necessary to defray the charges'
which will come in . course of
payment during the year ending
the 31st day of March, 1958, in
respect of 'Ministry of Home
Affairs' ".

DEMAND No. 52-CABINET

Mr. Deputy-Speaker: Motionmoved:

"That a sum not exceeding
Rs. 21,33,000be granted to the
President to complete the sum
necessary. to defray the charges
which will. come in course of
payment during the year ending
the 31st day of March, 1958,in
respect of 'Cabinet'''.

DEMAND No. 53-ZONAL COUNCILS

Mr. Deputy-Speaker: Motionmoved:

"That a sum not exceeding
Rs. 2,63,000be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year 'ending
the 31st day of March, 1958, in
respect of 'Zonal Councils'''.

DEMAND No. 54-POLICE

Mr. Deputy-Speaker: Motion moved:
•"That a sum not exceeding

Rs. 3,00,99,000be granted to the
President to complete. the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of 'Police'''.

DEMAND No. 55-CENSUS

Mr. Deputy-Speaker: Motion moved:

"That a sum not exceeding
Rs. 4,95,000be granted to the
President to complete the sum .
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of 'Census'''.

DEMAND No. 56-PRIVY PURSES AND

ALLOWANCES OF INDIAN RULERS

Mr. Deputy-Speaker: Motion moved:
"That a sum not exceeding

Rs. 2,56,000 be granted to the
President to complete the sum


